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LEGISLATIVE ASSEMBLY. 
Mo.do", 21,t MarcA, 19i1 • 

• 
The .Assembly e' met in the Assembly Chamber at Ellren of the Clook. 

The :Uonoura.ble the President was in thtl Chair. 

• 
QUESTIONS AND ANSWERS. 

EUULSION or PEDSON'S PROM CA.NTONMENTS. 

497. Haji Wajihuddin: Will the Government be pleased to lay on the 
table a Iiilt of persons who have been ordered dUJ'ing the last 2 years· to leave 
Cantonments (within 24 hours from receipt of notice) under se<.tions 215 and 
U6, Cantonment Code, with reasons of their expulsion? ' 

Sir Godfrey Fell: It is regretted that Government are not in possession 
of the informatiOil asked for by the Honol1l'able Membel', as expulsion orders 
under sections 215 and 216 of the Ca.ntonment Code are not communicated to 
the Government of India. 

If the Honourable Member desires to press the matter, the information 
will be oollected from the local military authol'ities and, when ready, will be 
laid on the table. 

PRESIDENT or THE AsSA.1l COUNCIL. 

49'S, Sr?Jut Debi Charan Barna: (a) Ha~ the attention of the Gov~rn­
, ment of IndIa. been drawn to adverse comments In the Press upon the appomt-

ment by the Governor of Assam of his father-in-law as the President of the 
Assam Provincial Legislative Council? 

(b) Were the Government of India consulted in the matter of the 
appointment, and if so, .<lid they approve of it ? 

Xr. S. P. O'DoDl1ell: I would refer the Honourable Member to tbe reply 
given to a similar question asked by Rai JJahadUl' Girish Chandra Nag on 
Mal'ch oth, 1921. 

INTERESTS Oll' THE J .UN COMIlUNITY. 

499. Ir. Pyari Lal: (4) Is the Government of India. aware that though 
the Jains numerically form a. small community in the country, yet proportion-
ately they contribute to the Indian Exchequer more revenne in the shapeH of 
income-tax, land taxes, etc., tha.n other commllnities a.nd that their share in 
the recent war 10000A was not inconsiderable? 

(h) HIlS the Government made a.ny provision to protect their minority 
interests in the matter of Reforms, Education 01' appoin,tmenta in the Publio 
Services? • 

(r) Have the Local Governments ever exercised their power of' direct 
appointment to Provincial Executive Services in favour of eligible young men 
of ·the Jain Community as they do in Case of others? 

(ljOl) • 
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(d) If the answer. is in the negative will the Government be pleased to 
~ necessary instructions in the ma.tter? 

Kr. S. P. O'Donnell: (a) The Government of India ha.ve no information • 
• 

(6) The protect.ionl of minorities is one of the duties speeially imposed on 
the Governor by JIa IRstrument of I nltructions. 
AB regards the public services the aim of the Government has always been 

to ljecure adequate representation for the various communities. Education is 
now a transferred subject and is therefore 0. ma.tter which is controlled by the 
Local Government and the local Legislative Council. 
(cy The Government have no information. 
(d) The answer is in the negative. 

_ Appointments to the Provincial Executive Services rest exclusively with the 
Local Government. 

RAILWAY APPOINTMENTS. 

500. Xr. J amnadas Dwarkadas: (a) Will the Government be pleased to 
.tate separately the number of employees-Indians and ro ~a on .. 
monthly salary of as. 400 and above, in the following Raihra.ys under ditILlNnt 
Departments : 

a ~  •. -North-W estern, Oudh and Rohilkhand, Eastern Bengal, Great 
Indian Peninsula, -Bomba.y, Baroda. aud Central India, Madras and Southern 
lrIahratta, and East Indian. 

Departme"t,.-Mant.gement or Agency; Audit or Examiner of ~ o n  
Tcaffic, Locomotive and Carriage, Engineering. 

. (6) How many men from Roorkee on ~ have been appojoted in the 
superior service by difterent Railwa.ys in their Engineering Departments dar-
iner the past five yeaTS and how many men ha.ve been sent by the Accountant 
a:neral to hold·the posts of Assistant Examiners or Assistant Auditors of 
Rail"ays, during the same period ? 

(c) What facilities are there for preparing recruits for superior service in 
the TraJlic and Locomotive Departments. 

Colonel W. D. Waghom: (a) and (b). Sta.tements are placed on the 
table giving the information desired. 

(c) Since 1908 the Railway Boa.rd have appointed some 27 young Indiana 
of good education to the Superior Traffic Establishment. 

. These recruits were taken on &I probationaly Aaiatant Traffic Snperin-
tendents and required to undergo a two years' conrse of tra.ining in Traffio-
working. On pa98ing the prescribed examinationa they were confirmed. 

The more i:n:rta.nt of the com}!ally-worked railways have also reoruited 
Indians in a si . r way. 

In view of the progress made in the development of railway working 
and the advantages which a college training give, it is in contemplation in 
the future to recruit in India mainly from the passed students of EngineeriDg 
-Coneges. 

• 
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As regards the employment of Indians in the higher grades ,of the 
Locomotive and Carriage and Wagon ,Departments of Railwa.ys. the progress 
hu been slow. so far. This has been due chiefly hitherto to the distaste of 
educa.ted Indians to undertake manual labour. and to qualify as mechanical 
engineeni. Iu apprentices are now forthcoming suitable young Indians a.re 
encouraged to take up thi8 profession. The Secretary of State has approved 
.. scheme drawn up between tIie R&iJ.way Board and the East Indian Railway 
regarding the training in India and England of Indians with a view to their 
appointment to' the Supetior Locomotive and Carriage and Wagon Depart-
ments. As supervising' officers must have an up to da.te knowledge of the 
:latest English ma.chinery and shop practice to be in a position to control 
their subordinates. they require to receive a very thorough training. 
The scheme provides for Iniian graduates to ,receive tJaining for a 1ear 
in the -workshops in India and thereafter a three years' training in 
Great Britain: The tl'8.ining of Indians in Great Britain is undoubt-
edly difficult and to provide mechanical trainil1g in India. railways are 
being induced to work in connection with the Local Governments and 
to start technical schools along side their workshops and to build hostels 
for the appr,tntices. A echeme of this kind is being introduced at n ~ 

panlo on the Eastern Bengal Railway while the E&IIt Indian Railway is also 
formulating plans for an advanced technical school at Jama.lpur for both 
Europeans and Indians. . 

(41) 8tatement ,!oft/in!! tie ."ember 0/ emplOYBe.-]ndu,.n, and E1Iropean,-O. 
B •. 4()() per me.uem and a60ve on Ike /ollotIJin!! RailfOay, 'Under diJerenl 
depart __ e,. 

MaDII,e- Audit 

I 
LooomotfT8 

JDeIIt or TratBo. ad 1!I11fbieer1»a' • 
or ArOA01. Aooount. Oarri&re. 

Balhra;r. 
) 

I 1 
I i ·1 

. 
I  I I J 

., 

J .j i ~ f 1'1 II ... IlQ IlQ IlQ IlQ IlQ --,-~ 
------

North W .. terD . • 1 8  8 lJ lJ ~ 80 7'1 

Oadh ad BohUkhud • ... 8 • • 7 19 . .. 85 7 ", 

.. tem :ReDral . . .. . Ii 6 Ii 8 61 1 '7S 17 • 
o.-eat lDdlu PODiIll1l1a · 1 11 6 116 • '1S " 1m 8 10'1 

Bca!>9'. Baroda ua ORtral ... e 8 17 6 60' • 167 10 U 
helli. 

MadrM aIId Snthem Xah- I 6 8 11 • SO 1 7' • .7 ntta. --
Eut IndiaD . . · ~~~~  181 11 to 

Total r-;eo 87 ~ •  6 611 87 88 68 6281118 
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(6) /Mat.,.,.e oJ ... tlppoifl'lIl fro,. Roorlee to tA., "'l'erior ,,,,,ie, •• tla, 
Zftli'lleeri1l1 Depart"".e, of tAt follo.n., rail"a" J."i""l tltf/1'a,' ftN 
,ear.. ' 

BaUwaya. 

North Western 
Oudh and Rohilkhand • 

Eutern Bengal 
Orat Indian Peninmla 

• 
• 

Bombay, Baroda and Central India • 

M.c1ru and Southern lIahrattt. 
Eut Indian. •  • 

.. 

• • 

EngiD.nalo 

• 
None 

1 , 
S 

• None 

• 1 

-o ~ • 18 

The Accountant General has lent no men from Roor1cee to h"ld tae 
posts of Amf<tant Examiners 01' ABIIif<tant Auditors of Railways during the 
_me period. The A<'counts 0 ficers of ::-tate Railways belong to the Indian 
Audit Department and are appointed by the Government of India in ·the 
Finanee DepartmtDt. The Companies reCl'1J.it their own accounts officers. 
The inquiry seems to have been made under some misapprehension . 

.Accuxut.ATIOlf OP STBllLING UT ElITGLAND. 

fiOl. Xr.lamnada. Dwarkada.: (a) Is it a fad that very large accu-
mulations of sterling in England prior to 1st January 1920, in the Paper 
Currency Reserve and the Treasury balances were due to payments by the. 
British Government by sterling credits int-tead of gold? 

(6) What W8B the total amount of cred}ts received from the British 
Government from the 1st April 1917 to the S1st December 1920 on account 
of war operations and war supplies? 

(t) What was the actual rupee expenditure in respect of which the above 
sterling amounts were creditled ? 

(d) At wbat rate of exchange were these amounts credited from time to 
time? 
- (e) Have the Government been able to reco\Jer the full rupee amount IIG 

n~  if not, do, they propose to uk the Rriti"h Gov ~n n  to make .np the 
def.clt so that thIS country may get the corrl!('i amount In rupees that it had. 
8pent on behalf of the British Government? If not, why not? 

The Honourable Itr. W. II. Hailey: (a) The answer is in the 
affirmative. 

(6) The total advances received from the British Government from the 
1st April 1917 to the 81 "t December Hl20 on account of expenditure on war 
operations and wa.r supplies brought to I\Ccount in India amounted approxi-
mately to £258'7 million. It is not poslliLle to give final figures yet as the 
accounts after Slit March 1020 have not yet been fully adjusted. 

(c) The rupee expenditure during the i&m8 period in . respect of war 
operations and war supplieR, including outla.y in England of £21'8 millioll 
converted at the appropriate rate» of exchange, amounted to Rs. 297 crcnes. 
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(d) The accmrnta of war expenditure r ov~ra  from tbeBritish Govern .. 
ment in reRpeot of which monthly sterling advanceR are received by the 
'Secretary of State for India in England, are compiled in India on a sterling bBolQ,!-
"The rupee expenditure has been con?erted into !!teTling for thiR pUt'pOBe at the 
rate of 1 Re-. = h. 4d. up to 80th September HH 7, at quarterly rates from 14 
,October HH 7 to 31st March 192.0 and at monthly rates thereafter. A Rtate-
ment giving the8e rates is placed on the table which it is hoped will give the 
Honourable Member the information he requires. • 

(6) The full rupee amount expended on behalf of the British Govern-
~ n  up ~ the 31st ~r InO has been recovered from tha.t Government 
'on the bastS of a.ctual expendIture brought to account np to 81st March 1920 
:-and of estimates of expenditure after that date. 

:Statement "'owin!J e"e rates of contteraio", for arlju8tmettt 0/ fDar 641penditurl 
r o ra~  /rom tft,e Britia! Governme",t. 

I. tl. 

lit April to 30th June 1917 1 , perrv.pa 
1st July to 30th September 1917 '. 1 40 
iat October to 3Ist December 1917 1 G " 

" 1st January to alit March 1918 • 1 I) ,. 
1st April to 30th June 1918 1 I) It 

lit July to 30th September 1918. 1 6 .. 
let October to 31st December 1918 1 6 

lit January to Slit Miu'Ch 1919 • 1 6 .. 
lit April to 30th Juns UH9 1 8 .. 
1st July to 30th ~  1919. 1 8 .. 
1st Ootobor to 31st Decomber 1919 2 0 .. 
1st January to 31st }lamh 1920 • 2 7i 
Apl'il 1920 • 2 8 

.. 
,\ .. 

May 1920 J , 
June 1920 • 2 2t 
July 1920 . 2000 .. 
August 1920 1 11" JJ 

SeJ.tember 1920 111 
October 1920 \ 

1 lot 
.. 
" November 1920 . 1 8! .. 

Doccmblll'1920 ~ • 1 8t .. 
These rates did not apply to expenditure on account of' pay '.for which 

1the rate was h. 4d. per rupee. 

MEMOIUAL PROM THE STAPP or THE DEPUTY COiUfISSIONEB., DELHI. 

502. Xr. Itt. K. Reddiyar : Will the Government be ple!tsed to state if . 
any memorial has heen received from the sta.ff of the Deputy Commissioner of 
Delhi? If 80, what a.ction has been taken? 

Ir. S. P. O'Donnell: A memorial rega.\'ding their pay was received.by 
the Chief Commissioner of Delhi from the b-taff of the Deputy Commisaionl!r"11 
>office in Ja.nuary l\l20. AI! the seale of pay in the local offiees in Delhi i • 
.aasimilated to the IlCale obtaining in -similAr offices in ,'the Pnnjab, the ordera 
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.of the Go'VertllAcntof India on the Punjab Govctrnment'li propoR8lp for 
inereasin'g the pay of their clerical e!;ta.blishments had to be awaited before-
propor:aJs could be framed for the Delhi offices. In the meantime temporary 
aUOlranees to alle"'ate the effect of the gene!'aJ. rise in l)!'ices have been grantea 
to the Deputy Commissioners as well as to aJ.l otbel' local a ~ n  

MEDICAl. Rl!:SEA.llCR IN8TITU'l'JONII. 

508. Kr. A. D. Pickford: (IJ) What schools of Medical Research or-
institutions of a kindred natm'e eXlst, or are in" contllmplation in India? 

(6) In particular, arll any such schools or institutions in existence, or in 
contemplation ill Delhi, Bombay or Bengal, and what are the objects or-
proposed objects of research in such schools or institutions? 

", (C') What establish menta have been sandioned by the Government of' 
India and the ProvinciaJ. Governments for each of the schools or institutions 
referred to in (6) ? 

lb. H. Sharp: (0) A beginning has been made' with Schools of Tropical 
Medicine and Hygien.e at Catl.'utta and Bomba.y. The Secreta!'y of State has 
sanctioned the complete Fcheme fo!' the lattel' ; the complt·te scheme for the--
former is unde\' eonFidel'atioJl. There are alEo certain research nr on~  such 
as the Central Ref;eareh lnftitute, Karllouli, and the King Im'titute, Guindy. 
The School of 'Tropi(.'al Medicine and H ~ n  at Bombay will be organised as 
an espamion of the Parel Laboratory. It is also under contemplation to develop. 
the CeutraJ. Research ~  KUllu\. into all Inf'titute of pure re .. earch 
situated in a positioD .bere clinical material will be available. " 

(6) The Ilchools and n~ on  in existence or in contemplation are those 
mentioned above. The Schoolll of Tl'opk-al Medicine and Hygiene are primarily 
intended for post graduate teaching, but medical research "ill also be prose-
cuted in them. Hut any form of medical research which can convemently 
be pJ'O(;ecuted in the locality will be carried on in those 8chools and also in the 
proposed All·lndia Research InBtitute. 

(I') 1he information asked for &8 regards the Schools of Tropical Medi-
cine and Hygiene in Beng.,l and BombaY'is laid on the table. No eRtablish-
ment has as yet been sa.nctioned for lIuch an Institute at Delhi. The inform .. -
tion as regards the C6IltTal Research Inlttitute, Kuauli, is also laid on the 
table. ~  

, 
&atmunt ,k01l.'inl eke ,tal o ~ Central ~ ar  1""titute, KtJla'Uli, a7ltl th· 
8clooZ, 0/ TropieaZ Medici.1! and n9giMl8, Bom6ay anti CaZe.eta. (Det"ll. 
oj tlt..e ,ubfmlinate and clerical ,tal! are.fl,ol gif1efJ,) ., 

(.) Central Re,earel,b"titute, K",awl'. 

~r or

Lieutenant-Colonel W. F. Ha"ey, ~ H  I.M.S. 

Auistant, Directors-

(1) Ma.jor S. R. Christophe1'll, C.I.E., O.B.E., I.M.S. 
(2) Major F. W. Cragg, M.D., I.M.S. 

(3) Captain K. R. It. IyenpT, D.P.H., I.M.S. 
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Attached Offi<:er- • 
(1) Dr. V. T.Korke, M.R.C.P., D.T.M., pl., subordinate es&l.b-

liahment. .. 

(is) 8clool 0/ T,·opical· Medicine and Hygiene, B01II.1Ja!/. 
" 

Establishment a n on~ by the Secretary of State on the 8rd February 
1921 : 

(1) Principal of the School 

(2) Professor of Clinical Medicine and Therapy. 

(8) 
" 

" Protozoology. 

(4) 
" 

" Bio.:Chemistry. 

(5) 
" " Entomology. 

(6) 
" 

" Helminthology. 

(7) 
" " Pathology. 
• 
" Bacteriology. ~  

" 
(9) 

" 
" Hygiene. 

(10) Assistant Professor of Clinical Medicine. 

(11) 
" " 

" Protozoology. 

(12) II " " Bio-Chemistry. 
(18) 

" " 
" Entomology. 

(14) ., 
" " Helminthology . 

(15) 
" '. J, " Pathology. 

(16) 
" " " Bacteriology. 

(17) 
" " " Hygiene. 

plul subordina.te establishment. 

(iis) S"ltool of Tropical Medici." alltl Hygie1t", Calcutta. 

Establishment sanctioned by the Secretary of State on the 5th May 
1916 : 

(1) Profe88or of Tropical Medicine&nd Director of the School. 
(2) "  " Pathology, Bacteriology and Helminthology. 

(8) ,'" " Protozoology and Entomology. 

(4) "  " Pha.rmacology. 

(5) "  " Bio-Chemistry and Serology. 

(6) Five Demonstrators. 

pl., subordinate staff. 
The position &.8 regarda further &taft for this school is indicated in the-

reply to Question No. 504, given to-da.y. 

SCHOOL 0" TROPICAL MEDICINE AND HYGIEn,BENGAL. 

604. IIr. A.. D. Pickford: (a) Has tbe scheme formulated by the· 
Governm.ent of Bengal for the establishment of a school of Tropical Medioine-
beeu sanctioned in full ?  . 6 

-.. 
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(6) If only Sanctioned in part, what modifications have been made? 
(e) What mhrieR, alloWances a.Dd other conditions have been 8&nctioned 

• for (i) the Director, (ii) each Professor; and how do the initial emolument. 
contrast with what the officers selected could be expected to earn in. their 
·ordinary appointments ? 

llr. S. P. O'Donnell: It is understood that the Honourable Member 
men to the proposals for the totaff of the School ofl Tropical Medicine in 
Calcutta which ~  made by the Government of BengaJ. in lune 1920. This 
~ ~ . .hMnot yet been B&nctioned 8M the Government of India considered it 

, ... deslrable that the Minister who will be responsible for carrying out the 8cheme 
should have an oppOltunity of fully considering it. Government have 
accordingly requested tha.t this scheme should be referred to the MiniRter for 
bis examina.tion and that aDy recommendation for modification which the 
Minister may desire should be reported. 

Meanwhile, peDding the resnlt of this examination the Government of 
India have telegraphi!d to the Secretary of State fot' IJ8oJlction to a scheme 
which will provide a htaif for the school sufficient to carry on research work 
and to prepare the way for beginning poet-graduate training a.s early Ilo8 

~  The orden of the Secretary. of State rega.rding the salaries, 
.allowances and conditions of service of the Director of the School and each 
Professor are awaited. 

CENTlUL RI!8LUlCH INSTITUTE. 

505 .• r. A. ~  With reference to what the Honourable Major-
'General Edward" mid in a speech delivered in the CJ2IlDcil of State on the 
16th February 1921, will Uovernment be pleased to say: 

(a) What work a Central Research Institute would carry out, whioh 
could not be conducted at either the Bombay or Ca.loutta Schools of 
'rropical Medicine? 

(6) What funds, if any, have been allotted for tbe project in Delhi in 
each of the financial years ~  to 1920-21, inclusive, a.nd what 
amounts have been spent during each of these years ? 

(c) What unFpent balance, if any, remains at the dispol'8l of the Gov-
ernment of India. in oonne<,'tion with that project? 

.r. H. Sharp: (a) It is impoFlsibletodernarca.te with accuracy thellpherea 
of work to be undertaken by cliffel'ent InAtitutes of Research. The advantage of 
clinical material at hand is folly l'eali"ed and the scheme which 111"11 been for-
mnlated for the All-India Re!f;ea.rch InF.titute, IIhould it Le situated at Delhi, will 
make ample provillion for clinical material, which will not necf'AAarily be drawn 
801e1y from the c:ity in which the Institute ill situated. The idea of instituting 
an All-India ReFearC'h Imtitt:te wall unanimoulIly agreed npon by a Con-
ference of IIptlcialistll mmmoned by Sir Sankara.n Nair in HH8 and thill opinion 
was re-a.ffirml·d by another Conference of experts in 1919. Both tbeRl 
Conferences included ref;earch 'Tecialirdll from different pl'ovincel'1. The 
r~  conf-erence included Sir IJeonard Roger. and Dr. Bentley from ~ a 
and Lieutenant-Colonel G ~  I.irlon and Dr. 'furkhuc1 from Bombay. rfbe 
trecoJJd included Dr. M. N. Danel'jea and Dr. Bentley. from Calcutta and 
Lieutenant-Colonel.Row fl'om Bombl\V. ALoOng on this strong recommend ... 
.tioD, the Government of India. requested the seryices of • firat-cla.sa speoialiilt 
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to examine the qnestion. They were fortunate enough to secure the Fervices 
()f Profe8sor E. m. Starling, C.M.G., F.R.S., JOOre11 Professor of PhYfiiology 
in Univerllity College, London, who came to Il1'dia. in the first part of 1920 
and made au extenmve tour through India. As the result of hiB nv ~ 

tions, he considered that the Schools of Tropical -Medicine at Calcutta and 
Bombay were required for the local needs of the provinces, their prime object 
being the training of men in the methods of research. He confiidered it 
inadvisable to withdraw either of these Institutes from its local attachments 
and inter.erlN so as to make it an All-India Research Institute and he definitelr 
and strongly recommended the establishment of an All-India. Research InFti-
tote at Delhi in close co-operation with the existing Institute a1; Kasauli. The 
main object of such an AU-India. Research Institute W()uld be original research 
apa.lt altogether from post-gta.d.uate b'8.ining or training in hygiene. 

(6) The funds which have been alk>tted and have been voted for the 
Central Research Institute at Kasauli are shown in the Demands for Grants 
-under Public Health. It may, howevE:;, be stated that the cost of the RemU'ch 
Institute at KlIoR&uli is more than covered bv the R&le proceeds of vaccines. 
No Government funds, as mcb, have been allotted for the developlJlcnt of ~  
scheme at Delhi in the yeal's mentioned in the queFtion. But certain _vinga 
from the annual grants from Imperial ~ ~  which ,¥re not expended 
.C:hll'ing the war, have been placed in II. .ntl'al fund and inveFted for an 
~n o n  or for capital expenditure upon these institutions. The promise 
bas also heen obtained, of a large private endowment for this Institute. 

(l') The only funds which are at diflposal in connection with this project 
are the ~av n  alluded to in the answer to (6) above, which have been made 
over to the Indian Research Fund Association SIJ1d are held by that Association 
as an exduded or central fund and have heen invested. 'fhe amount is 
approximately ~ lakhs. This balance is held quite apart from the general 
l-evenues of the Government of India. .. 
The Honourable the President: When a question requires a long 

-answer, I think it will be to the convenience of· overybCldy concerned if a. verx 
brief retlUme of the answer is read aloud to the Assembly and the r ~  put in 
for publication in the official report. 

SCHOOLS JOlt MEDICAL RESEARCH. 

506. Xr. A. D. Pickford: (a) Has the Government of India considered 
tbe desirability of con<:entrating its efforts and resources and tholle of the 
Provincial Governments on IIchools or jnstitutions for Medical Research 
ah'eady in existence or about to commence work, before a n~ fresh 
proje<:ts ? -

(6) Is any alteration contemplated in the work, staff or buildings of any 
.existing Research Institution? 

Xr. H. Sharp: (a) The Government of India are initiating no new 
project. The scheme uncleI' contemplation for an All-India Research Institute 
III the log-ical development of the first inttmtioll involved in the creation of the 
Central ReKea.rch Institute at Kasauli. The Central In!;titute at KMauli was 
founded over 15 yeal'!! ago as an Institute of Rel'Aal'cb. During the wa.r it 
turned its attention mainly to the production or vaccines a.nd sera. This fact 
,involves no permanent departure from itH original intention. Kasauli however 
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is 1lDfortunately situated aM regards the provision of clinical material and fot 
that reason the further extension \Jf the work is contemplated at Delhi 0» 
lOme Buch centre. The Schools of rrropical :Medicine at Calcutta and Bombay 
arc of later growth. The expert opinion of 2l'OfeSiior Starling was to the 
elted that an AU-India Hesearoh lmtitute at Delhi would ,,"till he ne<>essary 
notwithstanding the exu;tencc of the schools at Calcutta and Bombay. The 
Government of India are glad to find that his opinion coincides with th. 
policy of encouragement which they have extendt.'<i towards "these scbool ... by 
way of substantial ran ~ etc. 

(b) As indicated in the previous replies, it is intended to develop the' 
Pal'ellaboratory into the Bombay School of Tropical Medicine and Hygiene 
and the ~ ar  of State h&li sanctioned that scheme in its entirety. It i8 
hoped to carry out a !;cheme for a School of Tropical Medicine and Hygiene· 
in Call:utta., a.nd the Government of India hav,e strongly supported to the 
newly O1'ganised Government of Bengal the propOfial which had already been 
aubmitted to them. It i. also hoped to extend the work previoUtlly undertaken 
jn the Central .H.esearch lnf:titute at Kuauli by the . establishment in conneo-
tion with that In6titute of a.n All-India Medical Research Institute in a more 
favoUl'&ble location. It is not the intention of the Government of India that 
this wt ~ should in aIlf, way interiel'e with the development of the 
FChools in Calcutta and Bombay. \;But the Government of India cannot feel 
them&elves bound by .the devt!lopment of these schools radically to alter th .. 
intentions underlying the original establishment of the Central HesearuD 
Institute, KaEauu. 

CONDUCT 0", THE DEl,HI ELECTIONS. 

007. Ir. Iuhammad Faiyaz Khan: (a) With reference to my 1&8t 
~ on No. 97, will the Govern ment be pleased to state if the attention of the 

Government haR been drawn to the statement of Mr. ANI Ali, published in 
the l"rlepe.den"'t (Allahabad), dated 26th February )921, page 9, column 5" 
beaded 'Bureaucratic Veracity unm8.f;ked 1 and the alticle Kya COllneil flWi. 
"!falal ja1lJao rlcay jatay Aain published in tIle Fatelt (Delhi), dated 6th March 
1921, page 2, column 3, in which it is ~  that the Provincial Congreu 
Committee is in po!!acssion of a photograph of the actual order issued to the 
ignorant rural voteTII of:tensibly by the authority of the Revenue OfficeTB of-' , 
Delhi as a warning that legal liability rested on them if they did not vote at 
tbe last ele(,-tion ? 

(D) If this Ftatement is true, will the Government be pleaaed to state if it 
contemplates taking any action against the Revenue Officer of Delhi for thia 
act; if not, why? 

Ir. 8. P. O'Donnell: The Government of India have Been the statement 
referred to and take this opportunity of dating the facts. A patwari whose 
charge consirted of two v ~ es containing S voters. received on the 5th Decem-
ber a copy of the general notice to r ~  voters informing them that the 
election took place (\n the 6th. The 'ratwari took endol'Rements on the notice 
from ,the two of ~ three voten who lived in hiB own village, but ~ time was 
abort Fent a separate notice to the third voter. Thill notice informed the· 
. voter tbat he should appear to vote on the 6th at Delbi Sadar Bazar and 
added tbecaution customary in revenne noticea that he t:hould not be cal'ele_ . 
sa otherwise legal rdiepa would be a~ n  The Lvenue ASBistant had nothinlt . . 



QUI!BTIONB AND AN8'lf'kR8. 1411 

to-do with the matter, and the explanation of the incideut is the patwari's 
anxiety to carry out the order to inform aU electors in his village of the date 
and place of the election. This is the only iJi"tance so far a.s is known of the 
kind, and Govemment propose to take no action. 

MEDICAL AUIUNGEHENTS AT R.UBINA. 

50M. Sir Frank Carter: (/l) Ate Government aware tha.t there are no' 
Imedical facilities10r residents a.t Raisina? 

(6) Wiu the Govel'nment state wha.t steps they are taking to remedy 
this?' " 

)lr. S. P. O'Donnell: There are one Military Assistant Surgeon and two 
Sub-ARl'ildallt SUT!,'"eons living at Raisina. Government will collliMer whether 
any further facilitietl are r n r~  

INcoNVENIENCES ON THE GREAT INDIAN PENlNSULA RAILWAY. 

509. lIr. Abdul Qadir: (/l; Arc not the Government aware that no 
n r ~  Cla<;11 carriages or compartments are provided in the passenger 
trains 011 Ureat Indian J5eniIl8ula. Hailway lines? 

(b) AI"e the Government aware that the absence of such accommodation in 
piWlseugtll" tra.ins is c3ul'ing grea.t inconvenience to middle class people? 

(l") Are the Government aware of the fact of the absence of water closets 
in thil"d class C&n;iageli of the pllollsenger trains on Great India.n Penin8l1la a ~ 
wa.y lines and of the consequent inconvenience to the passengers? 
(d) Do Govemment propose to take the necessary action to remove these 

inconveniences lIoII early a.s possible? 

. Colonel W. D. Waghorn: (a) and (6). IntertJU>dia.te claE:R accommodation 
is provided on all Great Indian Peninsula Railway Mail and Expl"eI's ~ n  

~  the Punjab Mail. Until additional stock can be obtained intermediate 
-da.ell accommodation could only be provided on other trains by reducing ~  
thUd class a.ccommodation which is already taxed to its utmost capacity, and It 
i. not comidered desirable to do this. ,.. . 

(c) Lavatories al·e provided in all bogie third class carriages on main line 
pa.sBtlnger trains and in a. pmpOltion of the four-wheeled stock on brant,h line 
services. Fitting of the remainder of the latter is progresNng as quickly as 
funds and opportunity of withdra.wal from the train service permit. .:' 

(d) As will be seen from the replicR to ,(a), (6, and (c), a ~n which is 
possible a.t present is being taken • 

.MEMORIAL TO THB GOVEB,NMENT OP INDIA. 

1n0. Mr. lit. K. Reddiyar: (a) What is the practice about dealing with , 
the advanoe copies of memorials submitted to tbe Government of India in e&&eII 
where the memorial itself'is submitted through the local authority? 

. (6) What is the remedy prescribed by rules in cases where a. memorial sub-
~ by any person to the Right Honourable the Secretary' of ~  !or 

India or the Government of India is withheld by the local authority arbItrarIly, 
·01' not transmitted without any pruper reason &8 provided in the rules P 

, (c) Do ~  Government propose to make clear rule. on the subjectl if they 
.re Dot JRlfficlently clear and definite? • . 
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Kr. 8. P. O'Dounell: (a) No action is ordinarily taken on adv&lloe cop. 
of memorial. received by the Government of n ~ 

(6) Under the rules, Local Governments are required to forward quarterly 
to the Oovemment of India lists of memorials withheld by them, specifying 
the reasons for their a<.tion. These lists, when received, are scrutinized to se& 
whether the action of the Local Governments in withholding a memol'w i. in 
accordance with the discretionary power vested in them under the rule •• 
Similarly, lists of memorials addresseO. to the Secretary of StIte and withheld 
by any Oovernment. in India are also forwarded to the -India. Office ~ the 
Government of India.. ' 

(e) The ~ov rn  of India. consider a ~  preaent rules on the object 
are sufficie.,clear and definite. 

RATES OP P.n FOR THE I. M. D. 

611. 'LieJ1tenant-Colonel R. A. J. Gidney: (a) Is ft a fact that the, 
increased l'doWM of pay for the I. M. D. date only from Apr1l1st, 1920, whereas 
almost aU other similar departments have had their increases dated from a 
much earlier date? 

,,(6) Ca.n the Government assign a.ny 1Ialid reason fpr this distinction and 
treatment of a. most deserving body of men? . 

(c) Has the Government ta.ken a.ny steps to remedy this grievance, an~ 
if so, what steps have they taken? 

(d) Can tho Government give ani. definite informa.tion as to the new rate. 
effurlough pay a.od pensions of the • M. D. ? 

Sir Godfrey Fell: (a) The answer is in the affirma.tive. 

(6) The rates of pay in certain other military departments were revised in 
consequence of the revision of the rates of pay of the British Army, from 
which members of those Departments are ra~  a.nd the date of the latter 
revision had therefore to be auopted. Ail the I. M. D. is locally r or ~  

the same considerations do not apply. 

(c) No. 
(d) The orders rega.rding r o~  !?"y were pUblished in Army n r o~  

(India) 998 of UJ20, IL copy of which Will be sent to the Honoura.ble Member. 

The pension rates are still under consideration. 

I. M. D. AND FREE QUARTERS. 

;:'12. Lieutenant-Colonel H. A. J. Gidney: Do the Government propose-
to consider the advisability of reconsidering the ordeN by whicblal'ge numbers 
of the I. M. D. bave been deprived of free quarters, or even any allowanc:e or 
facilities for quarter!':, whereas all other wa.rro.nt ranb have quarters given or 
a.1lotttld to them? If not, why not? -

Sir Godfrey Fell: Government do not propose to reconsider the orders" 
refe1'red to. Free quarters a.re still admissible to th08e ASRistant Surgeons 
whose duties require them to live in particw.r qua.rters in order to be near· 
their work. Warrant ranka of all other departments pay rent for any I\Ocom--
JIlodation allotted to them. 

• 

'-

. I 
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APPLICATIONS :rOB STUDY LEAVE J'BO)( THII I. )1. D. 

'" 618. Lieutenant-Colonel H. A. J. Gidney: Will the Governmen. give-
the total number of applications from the 1. M. D. for study leave during the 
put live year!!, and also state the number of such applicants that have ~  
granted thisl .. ve? 

Sir Godfrey Fell: On the civil side the figures are &8 follows: 

... Number ~ on  received, 6. 

• Number of applicants granted study leave, S • 
With -regard to the Assistant Surgeons in Militat'y employ, the number of 

applica.tions received since September 1919 is 30, out of which 6 were sanc-
tioned. 

Study leave was in abeyance from Augttst 1914 to September 1919. 

DISCONTENT IN THE I. M. D. 

614. Lieutenant-Colonel H. A. J. Gidney: (a) Is the Government 
aware of the widespread discontent and resentment felt bv all ranks of the 
I. M. D. rega.rding the manner in which theylliP employed in British HOl'pibIJs, 
flr:z., the seniol; men are, for all practical purpo"'s, looked upon and employed 
as Head Clerks of the Hospital Offices, the junior men as glorified compoundel'B 
and dressers ?  . 

(b) What steps does the Government intend to take to remedy this treat-
ment of 110 body of qualified men? 

Sir Godfrey Fell: (a) Government a.re not aware of the discontent and 
resentment referred to bv the Honourable Member. It is not the ca.se that 
memLers of the 1. M. Ii. are regarded or employed as Head Clerks or glorified 
compounders in British Hospitals. • 

(b) This pa.rt of the question does not arise. 

ity OF THE I. M. D. ~  IN CIVIL E)(PLOYJLENT. 

515. Lieutenant-Colonel H. A. J. Gidney: (a) Is the Government 
aware of the fa.ct that in SOUle provinces the pa.y of I. M. D. men holding civil 
employment!! and postil has not been increased at all since about the year 
1870 ? 

(6) Is the Government aware that in other provinces the pay of such 
appointments has not been raised since HH4?_ 

(c) If such a ,,{ate of a:ffail-s exists what steps, if any, does the Government 
propose to take to remedy it? 

Mr .. S. P. O'Donnell: The emolum(>llts of Military Assistant Surg·eons in, 
civil employ are generally fixed at the pay of their rank ill military employ, 
plU8 the allowanecs attaehed to the post which thl1y hold. Orders have 
already been issued sanetioning the application of the new military ra.tes of 
pay to Military ARsistant Surgeons in civil employ with effect from t.he 
lst April 1920. There remain the a~  of Military ASHist;..'lnt SUl'geons in 
independcnt medieal charge of civil stations. The pay of thestl officers is given 
in Artide 143 of the Civil Service Regulations. 'l'he rate!! there specified were 
fin.-t fixed in Ib67 and there have been ~ changes in them since that date •. -

• 
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A 8tl'bsta.ntial eon cession W8.Il however gra.nted in 1916 when officia.ting se"ice 
.... allowed to count for purposetl of the quinquennial iDOI'aments shown in the 
8C&le in that article on the same basis as wbita.ntive service. It iJI expeeted 4-
that orden revising the pay of Military .Assistant Surgeolls in independent 
medical charge of civil stations will issue shortly. 

I. M. D. OFPlOJ!4U8 IN MILITARY HOSrlTA\IIo 

016. Lieutenant-Colonel H. A. J. Gidney: Is the Government prepared 
to give an assurance that in future, in military hOl'pitals I. M. D. officers will 
not be called upon to serve 'as subordinate to R. A. M. C. or I. M. S. otficel'l 
-of junior rank? 

Sir Godfrey Fell: Under eristjng rebrulatioDs, command cannot be given • 
to a R. A. M: C. or I. M. S. officer over an officer of the I. M. D., 
whose commission confers no military command, if the latwr ill of superior 
mnk. -

On the rare occasions when, owing to the exigencies of the Rervice, I. M. D. 
-officers may be called on to serve in military hospitals with officers of the 
R. A. M. C. a.nd' Indian Medical Service who a.re juniOl' to them 'in ra.nk, 
an officer of the I. M. D.,' who is not a regiRtered practitioner under the 
Medical Act, must, as regards all technical ma.tter!!, be ~ or na  to the 
commissioned medical officers of the R. A. M. C. 01' I. M. S., on whom the 
nsponsibility for the medical (''are of the patients in hospitall"ests. 

bCLU8ION or THE I. M. D. IN 'rHE TERM:' MEDICAL OnrCE&/ 

517. Lieutenant-Colonel H. A. J. Gidney: Do the Government propose 
to order that in future Government (''Ommunication!l, ordeTII and circulars of 
any description whatsover, 'the term 'Medical Officer' will include commis-
sioned officers of the I. M. D. a.nd not only offioers of the I.M. S •• nd 
R. A. M. C. U not, why not? ' 

Si%, .GodfreY Fell: Government regret that it is not o ~~  adopt the 
·saggemon. The Royal Warrant for the I. ll. D. specl/ically lays down 
. that members of that Department exercise their authofitr' under medical 
officers', from which it i8 clear that the designation ':Medical Officer J does 
not include members of the 1. M. D. 

INITIAL PATIN THE I. M. D. 

518. Lieutenant-'Colonel 1I. A. J. Gidney: (a) Does the Government 
realise tba.t the initial pay of a.n I. M. D. man holding the warraut rank of wub--
.conductor is less than that of a sergeant in the Ordnance or 'Supply and Trans-
port, and is Government prepared to remedy this state of a.tIairs without 
reduoing the initial warrant rank of the I. M. D. man? 

(6) Will the Government state how the initial pay of an I. M. D. man 
«nDJllttreti with the pay, allowance!!, clothes, food and other emoluments of a 
private in a Dritish regiment, and will the Governm,ent say definitely in whOle 
favour IlUch a compal'ison results and to what extent? 

Sir Godfrey Fell: (a) It is not truAl tha.t the initial pay of an A.!lWtant 
Surgeon of the I. M. D. il leu than that. of a lergeant of the Indian 



Ordna.nce Dl!partment or Supply and Transport Corps, but if the conc88sioDII 
in kind admissible to the lMter are taken into account, then it is true that 
the emoluments of the I. M. D. man are less than those of the departmental 
aergeant. ;,. . .. 

I would, however, point out that the Al!8istant Surgeon is young-about 
21 or 22-a.nd inexperienced when he joins, while the ar ~ a  sergeant 
has usua.lIy some l:l to 12 years) regimental service before joining 80 depart-
ment; he ill therefore considera.1Jly older. 

(6) The initial pay drawn by a member of the 1. M.D. compares very 
favourably with the pay, allowances. etc., received by a private in a British 
regiment, &II the f"llowing figures show: . 

The initial pay of an Indian Medical Department man is Rs. 200 per 
mensem, whereas the total emoluments of a private in a British l'egiment, 
on enlistment, amount to Rs. 115-12-0 a month. 

Lieutenant·Colonel H. A. J. Gidney: May I ask a suprlementary 
~ on  Sir? The Honourable Membet· jw.t compared a. private 8 pay with 

that of an I. M. D. man. May I ask if the private's pay includes rations? 

Sir Godfrey Fell: The figure of Rs. ~ which I have just given 
includes pay, and the cash value OF ra.tioos, clothing, quarters, and so OQ. 

Rao Bahadur T. Rauglrchariar: What is the Tf8.S0n for maintaining 
the Iudial1 Medical Department separate from the Provincial MedicalService? 

The Honourable the President: Tha.t hardly a.rises out of the question. 
The ~ o  is one which even Sit· Godfrey Fell would require some time to 
consider . 

.. ArrOINTMENT or OPFICEJ18 OJ THE 1. M. D. IN THE I. M. S. A.ND R.A. M. C. 

. oW. Lieutenant-Colonel H. A.J. Gidney: (a) How many men in the 
1. M. D. are in posliession of British registrable medica.l qualifications? 

(6) 'V ere any commisIliulIs, temporary or permanent,. in the I. M. 8. and 
R. A. M. C. given to auy Iiuch qualified men in the I. M. ~ during Ol' after 
the WlIor? 

(c) If no Ruch commissions were offered even after the war, win 'the 
,Government be pleased to Ktate why the claims of such men belonging to a 
mOllt dCRerving' claR!I, were ~v r oo  whih,i many Civil Assistant Surgeons 
of inferior pt'ofussional qualifications and experience have been and .are so 
employtd? 

((I) III the Gov rn ~  prepared to on~ r the advisability of annually 
recmiting allellost 10 pel' cent. of vllol.,'ancies in the I. M. S. and R. A. M. C, 
from seleoted men ill the I. M. D. aM< has latdy been resolved upon in this 
Legilliative Assembly regarding the Provincial Civil Service aud the I. C. S. ? 

Sir Godfrey Fell: (a) Elevell. 

(h) Five of these were granted tempol'al'.Y commissions in the I. M. S. 
No permanent commioflions hu.vtl been gra.nted to members of the I. M. D. 
No oo ~o  permanent or tempora.ry, in the It. A. M.. C. ha.ve been 
granted to rueu:tbert> of the I. M. D. 
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(t') This question does not arise. , 
.. (d) The Government of India. are not concerned .with recruitment for the 
'R. A.M. C., which is a purely British Service. /u; r ~ra H  1. M. S., 
·Government are not preparud to resurve a. pcrcenbge or a.Pfointmentg·for 
memhers of the I. M. D. Applications for o rn ~ on  in the . M. S., from 
BOoh members of the 1. M. D. a.o; ~  medihl qualilicationf; r ~ a  in 
the United Kingdvm and are otherwise saih-ble, will, however, be considered. 

PENSIONS FOR WIDOWS AND CBTI.DREN OJ I. M. D. MEN. 

520. Lieutenant-Colonel B. A.. J. Gidney: (a) What arc the pre8!Qt 
pension rates given to widows and children of the I. M. D. ? 

(6) Is the Government aware of the great hardships and priva'ions, 
amoiintiug .1most to Rtarvation, endured by the widows and children of I. M. D. 
men of all ranks on account of the mere pittance of pensions they are now ill. 
receipt of? 

(e) Will the Government be pleased to state if they intend to take aoy 
steps to remedy this state of affain; by increasing the pensions of these widows 
aDd children? 

Sir Godfrey Fen: (a) I will furnish the Honourable Member with 'a 
statement giving the existing rates of pension for the "idews and children 
of membertl of the I. M. D. 

(.f) Government have receivffl a few applications from individuals for 
higher pensions, on the Rcore that the rates are insufficient baving regard to 
their cireumstances aDd to the prel<ent cOI,;1; of living, but they ha.ve no rea.'1on 
to believe that these penllions, which a.re the same as tholle admissible to ~  

widows and ohildren of departmenta.l and Warrant officers of the oill!lr 
Departmental Services, such as tbe Supply and Transport, the India Un. 
attached List, etc., are generally reb'llrded as inadequate. 

(e) The rates of pension for "idoWll and children of commiFisjoned ranka 
baTe only recently been revised and Government are not prepared to inCte&ll9 
them. The ordinary rates of pension for widows and children of WalT8.nt 
officeTll of deJll'rtments of the Indian Services, including the I. M. D. av~ 

recently been sanctioned and orders will be published shortly, 

~ IN THE 1. M. D. 

521. Lieuten&nt-Colonel H. A. J. Gidney: (0) Is the GovemmenfJ 
aware tha.t all ranks of the I. M. D. are very o ~n  on account of various 
ca.u!1C8 well known to the Government and what steps do Government intend 
to ta.ke to remedy the condition of a bo(l.v of men who belong to a. commttftity 
who have for over a century rendered loyal and yeoman service to the Govern· 
ment? 

(b) Is tho Government prepared to a.ppoint a small committee of inq,uiry 
into this state of attairs ? 



Sir Godfrey Fell: (a) Government are not a~r  that an ranks of the 
I. M. D. aril very ~on n  They have, however, ret-eived memorials 
from members of the I. M. D. praying for certain conceFf;ionf;, and these 
memorials are under conFidel·ation. 'The HonourabJe Member is no doubt 
aware that vel'Y considerable improvementll have been made in the pay of 
Military Assistant Surgeons with etIe(,'t from the 1st April 1920. In 1915, 
their rates of pay ranged from Rs. 100 a month to Rs. 450 a month. They 
now range from Rs. 200 a month up to Rs. 700 a month. 

(b) Oovemment see no necessity to appoint a committee of inquiry as 
suggested by the Honoura.ble Member. 

Lieutenant-Colonel H. A. J. Gidney: The Honourable the)f'ilitary 
Member told UII that the memorials a.re under consideration. May I ask him 
how long they have been under eonsideration 7 

Sir Godfrey Fell: I am afraid I cannot answer that question definitely. 
The matter will be dealt with as lOOn as possible. 

RESOT,tITTON BE MARTIAL LAW AD)l'INISTRATION. 

522. Rao Bahadur T. Rangachariar: (a) Will the Government be 
pleued to state whether they have taken any action to give effect to tho--
various clauses of the Resolution passed in the Legislative Assembly on the 
15th Ftlbruary last, re Martial Law Administration in the Punjab, and, if so, 
state what action they have taken? 

" 

(6) If no a.c:tion has been taken, will the Government be pleased to state 
whether they PI'opOlle taking any action, and, if so, when? 

(c) Do the Government propO/:e to give wide publicity to the action they 
have taken or propose to take on the Faid Resolution? 

Kr. S. P. O'Donnell: Copies of the report of the debate ~v  been sent 
to all Provincial Publicity officers and arranj;t'ements are bei.ng made for the 
circulation broadca,,1; of abstracts of the speeches mad-e during the course ot the 
debate. The Punjab Government have been addressed regarding the grant of j 
monetary relief on the lines indicated in the lipeech'of the Honourable Home 
Member. 

SALT IN INDIA. 

&23. Ifr .• anmohandas Ramji: (-) Will Government be pleased to 
state wha.t quantity of salt was imported into India from fOl'eign countries 
annually duriug last-ten years 7 

(6) Are there DO further facilities to produce more salt i,D -this country thadlf! 
at present? •  ' 

(c) Is Government in a posH ion to state why foreign salt can o ~  
with locally ~  Rllit even after paying heavy freight charges 7. 

The :Honourable Sir Thomas Holland: (0) The Honourable Member's 
attention is invited to the fitatcment laid on the table in ant,wer to a similar 
question asked by the HOllQUl-'II.ble Mr. Braja Sundar Das on the 5th Maroh 
IIlU. 
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(6) I would relet the Honourable Member to the same answer in which the 
llteps taken by Government to inorease the output of salt in Madratl, Bombay, 
Bengal and Burma were indicated. In Northern India various projects 
for the improvement of the brine supply at the Rajputa.na sources and 
of excavation of rock salt lot the Ma.yo Salt Mines lot Khewra and for the 
introduction of mechanical devices for the haulage, transport and storage of 
salt at these sources have already been sanctioned or ar~ under consideration. 
'I'he total cost of these schemes is estimated lot SS la.khR, and when the 
proposed improvemeota are carried out it is expe<.-ted that the outturn will con-
aderably increase. The aven.ge annual production of salt in. Northern India 
in the last quinquennium shows an increase of 20,49,000 m&uods or 
1 9 per cent. over the previous quinquennium, the corresponding figuree 
tor the rest of India being 80,84,000 mannds or 12 per cent. increase, and 
it will thus be seen tbat necellll&ry steps for the enconratement of the salt 
industry are already being taken by Government, and such further steps 1108 
may ~ possible to increase the output of salt will be taken as funds become 
availt.ble. 

(c) Foreign salt does not pay Leavy freight charges. It is imported as 
ballast or at nominal ra.tes and to the ports of Calcutta and Rangoon which 
lore situated at 'a considerable distance f!'Om the Indian salt sources. The 
Hononrable Member will find this question fully discWlsed in the proceedings 
of the debate. that took pla.ce in the Indian Legislative Council on the 10th 
March 1920 on a Resolution moved by the Honourable Mr. Sarma. 

PAY OP THE STAl'J ON THE EASTERN BENGAL R.ULWAY. 

024. Rai J. N. lIajumdar Bahadur: (a) What were the scales of pay in 
force in the year] 014 for each of the followmg ciaases of staff on ~ Eastern, 
Bengal Railway: 

\ 

Station Masters, Allllistant Station Masten, Gua.rds, Booking Clerks, 
Goods Clerks, Signallers, Ticket Collectors, and Trains and Tran-
shipment Clerks? 

(6) What are the scales of pay lot present in foree for each of these 
classes' . 

(c) What ill the average percentage 01 increase in each case? 
(d) Are not the duties of Station MaRters and Assistant Station Masters 

more 'technical' and re;;ponsible in their nature tha.n those of the other 
classes referred to in (a) ? .... 

• Colonel ~  W"ghorn:'(a), (6) and (e). Statemonts marked' an ~ 
,  B I giving the informa.tion asket! for are placed on the table. 

(cl) It is difficult to oompa.re the degroe of responsibility of the different 
classes of stal'f. Each ClaSH ha.s its own particular rtlspollsibilities anI thelle 
vary with the volume and na.ture of traffic to be dealt with, the nature of the 
work to be ~ or  whethel' the work ill continuolL'! 01' r ~ n  etc., 
etc, The'sanetioned rates of pay are net! with reference to theso_ varioUil 
(!onllidtlra.tiona. 
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)!}A8TERN BENGAL RAILWAY. 

). 

Designation. Pay in 1914. 

/ 

Station Malter. (Ell1"Opean) 

As.i.t"nt Station Muter. (European) 

Station Muter, (Indian) 

• 

As.I.tant Station Ma.len (Indian) 

Signallers ." . . ' 

.. 
• 

Station Tranehipment and Gooas Shed Cld\'ka 
Ttcket Co\Iectora, . 

Guard. 
. . 

.. 

.. 

• 

• 
RI. I 

260800 85 

200 225 

~  1--45 

GO--5i>-60-65 

LSO-86--93--100 . . 
(SO-3a 

~  
50-llG-60--66 

80-86--93-100 

r20-22-26 

~ ~ 30-33-36-40 
I 
LG0--5&-60-65 

[

15-17-20 

26-27-30 

and ~ G  

60-66-70-80-85-90 
I 
LlOO-ll?-l20 

(20-21i-29-88--87--'1-46 

I 60-1i5--60--85--70--76 
··185--91>-101>-111i-125 
L1S0-140-11i0 • 
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&ASTBRN BENGAL nAIL WAY. 

DeaigDation. 

(;I.) StatiOll lIluten • 

(Important Stations) • 

(i) Auiatant Station Muten 
(Important Station). • 

(11) Station .Muter. •  _ 

('.0) Aailtant Statibn Kuter. 

(&) Sipallen • 

Pay in 1920. 

Ra. 
!oo-10-2DO 

· f 300-10-4.00 
~ 

280-10-830 

( 

62-'-SO 

~~ ~ 

Special :-

180-10-:170 

r 400-40-10 
1 SO-I>-96 
I 

L 100-6-120 

r 80-40-10 
· i ~  

· L ~ ~ ~ 

20-1-28 

80-2-400 

(8) Station Tnaahipment awl GoodI Shed 
Clerka. 

30-40·-10 

,11).-6-110 

111>-10-140& 

(1) Gurda · t 

(8) Ticket CoUecton : 

60-6-100 

100-10-210 

82-40-60 

~ ~  

~  

180-10-160 I 

.160-10-21i0 \ 

[ 21ST MUCH 1921. 

, .... 
Percentage iDcreue. !,l 

------.. --_._------

In 19l4o taero waa no tUed 
progrellive acale of pay 
as at present and reoordl 
of 191' are not available. 
The Ptlrt'8ntage of increa8e 
cannot accordingly be 
giveD. 

6a. per cent. 

39 .. 

New IClale. 

61 per cent. 

62 .. 
28 .. 
12 .. -
60 It 

New lO&1e. 

'1 per C8Dt. 

19 .. 
18 •• 
21 II 

18 tt 

&2 
" 

81 II 

29 .. 
10 " 
23 • 
" 

10 
" 

116 II 



QUBSTIO!i8 A.D ANlWEllS. 

INCD.EASE or PAY IN THE EASTERN BENGAL RAILWAY. 

625. Rai J. N. lIajumdar Bahadur: Will the Government be pleased 
to state whether: 

(i) the Station Masters and Assistant Station Ma.sters on the Eastern 
Bengal Railway are allowed the same percentage of increase in pay a.s is given 
to Signallel's, Ticket Collectors, etc. ? . 
(ii) and, if not, whether it iH proposed to increase the scales of pay of • 

Station MMtel"S and Assistant Station Ma.ste1'll so as to place these cla.l;ses on 
an appreciably better footing than the Guards, Booking Clel'ks, Goods Clerks, 
~  ? . 
Colonel W. D. W.agborn: (t) and (if). The percentages of increase are , 

givelJ in statement' B J which has already btlen placed III the table in reply to 
information called for in the previous questions. 

The scales introduced with effect from 1st April 1920 are in aU cases a 
considerable improvement on thl' scales prt"viously obtaining and there is no 
present intention of f\1l'tber increasing the seale of pay of ~ on Mastel's and 
Assistant St .• tion Masters. 

PAY, NATIONALITY AND NUMBER 01' THE STAFF IN THE EASTERN BENGAL 
RAILWAY. . . 

626. Rai J. N. Iajumdar Babadur: (II) What is the total number of 
:Station Surrilltendlmts, Station Masters, Assistant Stat.ion Masters, Yard 
Mastel'S a.u Assi"tant Yard Masters drawing. sala.ries of above RH. 150 per 

nH n ~  present in the service of the Eastern Bengal Railway?' 
(6) How many of these artl Indians? 
(c) What is the total number of Station Masters and Assistant Station 

Masters drawing salaries not exceeding Rs. 150 per mensem, at present in the 
service of the Eastern Bengal Railway? 
(d) How many of these o.re Europeans a.nd Anglo-Indians? 
(.,) How many out of the total number referred to in (c) are in receipt of 

tlIIohw'ies exceeding Rs. 100 per mensem ? 

Colonel W. D. Wagborn: (a) 51; (h) 3  ; (c) 1,001 j (d) none; 
(c) There are 74 in grades the ma.ximum pay of which is a.bove RH. 100. 

INDIAN STATION MASTERS ON, THE EASTEU BENGAL RAILWAY. 

627. Rai J. N. lIajumdar Bahadur: (II) Are the Government  aware 
that t.he important transhipment junctions of Khulna. and Serajganj Ghat on 
"the Eastern Benga.l Railway are in charge of Indian Sta.tion Masters and that 
their ma.nagement of these stations has been thol'oughly efficient a.nd satis-
factory? 

(6) If so, will Government be pleased to state whether it will issue orders 
for the appointment of a larger proportion of Indians to the higher grades of 
Station Ma.&iers and Alisistant Station Masters ? 

Colonel W. D. Wagborn : (a) The tl'8.nshipment statiotis of Khulna. 
a.nd Sel'8.jganj are in chat'ge of India.n Station Masters who a.re giving satisfac-
tion in the discharge of their duties. 

(6) There is nothing to prevent a larger number of Indians being a.ppoint-
~ to the higher grades of Station Masters if and when there are men con-
.aide red suitable for adva.ncement.) • 
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PAY 0., INDUN STATION MA8TEJl8 ON THB EA9l'ERN BENGAL RAn.WAY. 

628. Rai J. N. Kajumdar Bahadur: (a) Is it n. fact tbat on the 
Eastern Bengoal Railway Reparate scales of pay arc laid down for Europeano 

• and Anglo-Indian Station Masters and AtHlistant Station Masters, and that 
the minima fixild for European and n~ o n an Station Masters and 
Assistant Station Masters are approximately five times lUI much as those--
.prescnOed for Indian Station Masters and A8Sistant Station MaRtel'S ? 

(6) Will Government be pleased to state the AOIllcs of pay in force on the 
Eastern Bengal Railway for European and Anglo-Indian Statio11 Master" and 
Assistant Station MaFters, and Indian Station Muters and Assi"tant Statioll'-
• Masters, re"pectively. 

(r) If there is any .tinction in tho &eales of pay of European and Indian 
Station Mal¢ers and All8illtant Station Mallters. will Government be pleased' 
to state whether it will iSf;ue orders that these dil'tinetions be removed ? 
(tI) Is it a fact that European and Anglo-Indian Station Masters and, 

.Assistant Station Maners on the a ~rn ~ro  H.ailway are not requirec\ 
to pa..c;s an examination in telegraphy, whereas with Indian Station Ma!del'R-
and Al1sistant Station Masters, the passing of Imeh examination it. ('om-
pulsory ? 
. (e) If f;0, will GO\'ernment be plpa.ced to litate whether it will if;sue orders 

ma\ing it <.'ompul!'Qry for all Station a~  anel A!;sif;tallt Shtion Ma!'terll 
to pass the required examination in telegraphy before n~ appointed to either 
of theRe capacities? 

Colonel W. D. Waghorn; (a) (0) 'amI (c). All Station Mbolli;ers and. 
Assistant Station Masters whether Indian or European are paid in accord1lnce 
"ith the clau of station a.t which they a.re employed and the class of work 
performed. The scales of pay at present in force on the E8.!Itern Bengal. 
}Ian way for Station Masters and As"istant Station Masters are given in the 
Statement {B,' which I have placed on the table. 
(d) The reply is in the affirmative. At small stations a Station Master 

or Assistant Station Master is often hit! own signaller. 
(e) The reply is in the negative. Such an order ill pot considered-. 

n8Ce8ll&ry lioii Europeans are only employed at large Sta.tionll whioh have the: 
eer?ices of telegraph staff. 

. STAn ON THE EA8TEUN BENGAl. RAILWAY. 

529. Rai J. N. ](ajumdar Bahadur: (a) Wha.t is the iota1 numbel-of' 
each of the following classes of .taft at present in the service of the Ea.stern 
Bengal Railway: • 
-" TranspOl'tation n~ o  Traffic Inf'pef'tOl'll, ~ n  Traffic n or~  

Train ControllerR, Assistant Train Controllers, 'franRl!ipment InRpeetorlil, Ghat 
InapeCtoMl, Platform Inl'lpet'torll, Luggage In"pectorl!. Tra.velling Ticket-
n o~  Goods Supervisors, Cla.ims InApectorfl and Al!8ista.llt Cla.imll 
Inspectors? 
(6) What are the existing scaleR of pay for each cl/Lj;s ? 
(c) Wha.t is the total number of Indian!! employed in eal'h "la.ss ? 
(d) Is it a fact that in appointing men to the a ~ of po"t!! refHrt'ed to 

ip (a), outsidel'fl with little or no railway experience are often liIelected, while-
claims of qualified Indians who have put in long service in the ar n ~ 

are ignored ? • • 
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(e) Is it a. fact that junior European and Anglo-Indian guards with little 
er no ex'perience in station duties a.re put on to officiate in the higher appoint-
ments, c.g., Traffic Inspector, Train ContrQUer, etc., in preference to qualifie<\ 
and senior Indian Station MaRters ? 
(f) Is it a fact that during the years 19] 9 and 1920, the Eastern BengAl 

Railway Administration appointed two outsiders as Traffic Inspe<.i<lTs on an 
initia.l salary of Rs. 300 each thereby completely ovedooking the claims of 
fleniol" and qualified men working ill the a~ n  ? 
(g) Will the Government be pleased to state whether it is going to take-

8tlch steps as will put a stop to the importation of outsiders to fill vacancies 
in the cwses of posts referred to in (a) ? ' 
Colonel Wo D. Waghom: (a), (6) and (c). A statement giving the 

information asked for is pla.ced 011 the table. 
(d) The a.nswer is in the negative. A few outsiders haw been a.ppointed 

from time to time but they have usually been men of experience gained on 
other railwu.ys. 

(t) and (f). The a.nswer is in the negative. Two outsiders-a EuropE'll.D 
and an Indian-wt>re however appointed as Traffic Inspectors on Rs. 250 and' 
~  respectively in 19HJ. The European was a man of experience gained on 
other rail wa.y s. -

(g) Outsiders have only o ~ ona n  been appointed in the past and ther& 
is no intention of bringing in men from outside save for good a.nd special 
reaSODH. 

statement ,!0'IIJi_.9 t"e total fI'N1Itbcr of each oj tne followi.g cla8les at presed 
in !.fie rr ~ of til (I,. haBter,. Refl!lat Railway and t"e eMi,tin!l ,ea.le, 0/ 
pay jor cae! etaBl. . 

, . 
.: Total number 

Designation. 

I 
~ Scale of pay. of Indians S 

'" employed. 
Z 

I , BI. 
Transportation r n.pectol'l · 0 0 ~ J 300-20-1)00 { Nil TratBc n ~ o  •  • · 0 0 16 2 
Ai.i.tant l'affio Iti'.PectOT. • · • ... Nil Nil 
Train ContJ:ollel'l. 0 0 · · S 300-10-300 1 
A .. istant Tl'ain Controllel's · • · ... Nil Nil , . 

{A. 100-10--200 
Transhipment and Ghat In.peetol'S · · 9 B. 2:aO-10-300 

SpI. 320-10-360 i 
Platform In.pectol'll • • o· 0 2 ~  Nil 

Luggage InRpootol'll 2 f ]/lo-1O-2fO } t-o · • 0 lOO--lO-JIlO 

[ 
66-Il-PO 
SO . 7-100 

Travelling Tioket Inepectol'l • 0 · 38 160-10-210 

L 
4110 (Su b-Offiool' r 

in charge.) 

fA. 100-10-200 ODod, Superviaor. • .. · 0 • 8 It 300-10-400 
le. 420-20-1l00 ~ 

0 {A. 1IlO-1O-1fO Claim. InlllOOtol'1l and AIQatant Claim. 16 B. 200-10-2f'O 
In,pectors. C. 300-20-400 7 , 
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CONTn.IBUTION TO ScHOOLS BY THE-E.A.S'rEllN BBNGAL RAILWAY. .,. 
530. Rai J. N. Kajumdar Bahadur: (a) Is it a. fa.ot that the  Eastern 

Bengal Railway Administration pays a monthly subscription towards the 
up-keep (jf schools in the Plains at the mte of Rs. 2 pel· child, in the case of 
schools attended by cbildren of European and Anglo-Indian o ~  anc\ 
8 annas only per child in the case of IIChools attended by children of Indian 
employees ? 

(6) If 110, WIll Government be pleased to b-tate the reasons for treating the 
Indian Schools differentially? 

(c) Is it a fact tha.t the Eastern Bengal Railway Administl"ation grant. 
regular monthly assilltance to European and Anglo-Indian employeea for the 
education of their children in Hill schools ? 

(d) What is the amount of assista.nce given by the Ra.ilway for each child 
receiving education in a Hill school and what are the rules and conditiolltl 
under which such assistance is given ? 

(8) Is it a fact that the assista.nce referred to in (c) and (d) which was 
hitherto only restricted to Hill schools has since been extended to schools in 
the Pla.inll in the case of European and Anglo-Indian employees only? 

(f) What was the number of European and Anglo-Indian employees at 
the end of the vear 1920 who received the assistance referred to in (c) and (d), 
but whose children received edncation in schoolS'in the Plains? ' 

(9) What expenditure was incurred out of the revenuos of the Eastern 
Bengal Railway on 8000nnt respectively of (i) contributions granted to Indian 
'echools, (ii) contributions granted to ~ro an schools, a.nd (iii) school 
assistance granted to European and Anglo-Indian employees during each of 
-the years 1915-16,1916-17,1917-18,1918-19 and 1919-20 ? 

Colonel W. D. Waghom: (II) and (e). The reply to botbqueations is in 
the affirmative. ' 

(6) The diiference in the rate is due ·to the difference in the cost of· 
«lucation. 

(d) The amount varies according to the rat;" of· paY' draft by the em-
ployee.  A copy of the roles is placed on the fil!.ble. : 

(8) Yea, to boa.rding schools in the Plains iti BpOOial cases. _ 

{/I 28. 

(g) Altatement giving the informa.tion asked fdr is {llaoed on the table. 

-Copy 01 Notiflcatioa1{o. 1351 oj Ealtma . B81l!Jal Bllil.,lIl We.tkly Gazett.e, 
., No. 47 0/1919. ' 

RlivlSED RULES roJ, THE GJ,ANT or AsSlSTANOJ!:· TO IiUBOBDlNATBIJ roa EDOOA ... 

TION AT HILL SOHOOLS. 

No. 1851.-1n luperseHion of Notification No. 872 of ~  G'U!Jtt8 
l/o. 16 of 1918, it ia hereby notitied that; for the future, the Hill, 801&0011,_ 
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mentioned in the following lists will be recognised for the purpose of &8Siated 
~ a on : 

Darjeelittg. 

St.. ;Paul'lI . . · Proteltant BOYI 
DioeeRan High Schoo} Do. ., Girl. 
St. J086h'. North Point • · Boman Catholio BOYI I..ol'eto onvellt • Do. Girl .. 

~  

Vlotol'ia High School · Proteatant Boys 
Do" Ifill . Do. Girl •. 
Goethnl's Momorial · Roman Catholic Boys .st. Helen's Convont • Do • Girl .. 

Sltille"g. 

Pine Mount . Prote,tant Girl •• 
8t. Edmund', • Roman Catholio Boya. 
Loreto Convent Do. GiI·)B. 

1. The Agent will be prepared to consider indiviclua.l C&.'Ies of other Hill 
Schools on a. representation being IJUlde by the pal-ents, together with full 
details. 

2. The fees ~  Hill Schools va.ry from about RN. 30 to 60 per month, and 
the share of fees to be horne by pa.rents is required to va.ry accordinglYI 
being less for the cheaper 8chooll and more for the more ~n v  schools. 

8. The following items are 8.SlIistable : 
Board a.nd tuition. 
Use of books-stationery. 
Games -libra1'Y-use of gymnasium. 
Medicalattenda.nce a.nd medicines. 
Washing. 

All other items, such as repairs to boots a.nd clothes a.nd special subjects 
like da.ncing a.nd music, are not I88istable, and the fees 'for these mw.1i be borne 
-entirely by the parents. .. 

40. The parents' sha.re of the fees for assistable items shaJl be the actual fees 
subject to tlJe following limits. ' 

Board turd Tlljlioff, Fee •. 

ClaRa A Cia.. B Clae8 C 
-- Ih. 89 R •. 40 to Ra. 60 and 

and below. lb . .w. over. , 

" ----_. 
, R •. n.. 

'One ohild . • · · 7 • .ser cent. of 71 per oent 7. per cent. 
8 ary. pI", G pZ,," • 10 

"'''0 children. • · · 126 pel' cent. of 12i per oent ]j)1 per cent. 
lal&I'Y· piN • 9 pi", . 18 

TbJ:ee children or more • · I Ii till' cent. of 16 per cent 16 per cent. 
8a &ry. plru . 12 "lull . 140 

'-
NOII.-Salary for the purpose8 of thl, ruling doe. not inolude • allowance.' of an1 

ecription. ' 
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·80 far as is known to this office, the abOTa.mentioned &Chool. belong toth" 
.... ri0118 classes as follows: 

CllUI A.-Vitioria, Dow Hill, Goethal's Memorial, St. Helen's ConTent, 
Pine Mount.' 

CllU. B.-Diocellan High School, St. ~  St.' Edmund's, Loreto-
Convent", Shillong an a n ~ , 

Cltlll C.-St. Paul's. 

. 6, In the case of parents having children at several Hill Schools: 

. (t.) The percentage of salary will be based solely on the total number 
. of children at Rehool and :will 'be independent of the number of 

schools attended. 

(i'J the amonnt of ImTCharge WIll depend (m th" number of children at 
each daM of Ilehool, independent of the number of schools 
attended, the more expenllive "chools being taken iirst. The 
following exampJ(·s will make this (-lear ~ , 

(a) One boy and one girl at a~  'rotal surcharge Rs. 9. 
B. Cla.ss schools. 

(6) One boy at C. Class and.one girl at Surcha.rge for first is Re. 10 
B. Class "chool. and for second is Rs. 4 

,/ IRs. Q min'u8 Rs. 5), 
Total Rs. 'H. 

(e) Two boys at C. Cllw;S and two girls Surcharge for two boys is 
at B. Class schools. Re. 1 and for two girls 

is Rs. 3 (RR. 12 minu, 
Rs. Q). Total Rs. 21. 

6. As has heen the procedure formerly, hills in full will be prepa.red by the 
-lCbool authorities and will be submitted to the Chief Auditor, who will pay 
them and will make the necessary recoveriell from the salaries of the ptol'f'nts. 
The parents should advise the school authorities concerned to submit the bills 
accordingly. , 

7. These revised rules take effect from 1st January 1920. The scheme is. 
only applicable to subordinates. 

CAWUTTA: } 
'l'fI,efJfJna NOf)ember 1919. 

E. S. CHRISTIE, 

fot' Agent. 

Copy 0/ NotiflCatio. No. 54 o/Weekly Gazette No.3 0/19fJO. 

No. 04.-1n continuation of N oti6cation No. 1851 of Weelcly Gaeeets 
No. 47 of 23rd November 19H1, the staff are informed that Msi6tance will be 
afforded in the C3.f;e of other Hill Schools only when accommodation in tne 
approved Hill Schools is not available, or nnder llpecial circumstances. In such 
cases separate applieations must be submitted through District 'Officet'l! and 
H~  of i?epartmcnts to the Agent with full r a ~n  a ~ to ~  I?ccessity f()t' 
sending cluldren to other Hill School!!. - . ... 
No aRllistance will he given for education ire Eu\'opean Sc11001s in the 

PlainR' except in caReR where it ill Ilhewn there is no accommodation availa.ble 
in Hill Schools or when there are medical reallons or exceptional circumstanCei 
preventing the applicant from sending a' child to the Hills. In ~  ca86J 
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, 
-applications for assistance with full particulars must be submitted through 
District ~ and Heads of Departments to the Agent. AS8illtance will 
'be given in very special cases and ollly when childern are sent as Boardel'saway 
from the stations at which their parents are o ~ 

For purpolies of this Rule, the sta! at Chitpore, Narculdanga. and SeaJdah 
will be considered as being employed in Calcutta. 
Employees who wish to send their childt-en to the Schools listed in Notifica-

tion No. 1851. above referred to may do so without any further sanction from 
the Agent. They must, however, advise the Chief Auditor through their 
District Officers at the beginning of each year of the names and relaftonship 
of such children. The Chief Auditor will prepare bilh in accordance with 
paragra.ph 6 of Notification No. 1351 of Weekly Gazette No. 47 of 23td 
November 191\1. 

In the case of other schools, application for sanction must be made to the 
Agent through District Officers and Heads of Departmcnts annually at the 
beginning of ('&.Cit year. 

An adva.nce of one month's pa.y recovel'8.ble in ten equal monthly 
instalments will also be made by the Chief Auditor on application to aim 
at the beginning of a ~  year towards the purchasing of outfit for children 
:attending the schools ~  in Notification No. 1851. In all other cases. 
application must be made to the Agent through the District Officers and 
Heade of Departments. 

CAI.cUTTA: } 

rll,13M Ja-'IIuarl 1920. 

J. H. WHITE, 
. A!lent, Eadern Bengal RailtIJal' 

~ a n  Blowin!l eke elZpf!naiture from tAe revenuell 0/ ele Ealltern Ben/til 
RailwaJ jor tAe followin!l yearB "niler tAe follotIJi."g 4ead,. 

Contribution 
School a'liltanee 

Year. to Contribution to gl"anted to Eur 
Indian Schools. European Schools. IUId Anglo-In 'Ill 

/ 
employee .. 

-, 
Ra. n.. R •. 

1016-16 ·  · · 2,G81> 0,780 2.766 

1916·17 ·  ·  · · 8,148 7,3M 4.OS8 ., 

1917·18 · • • · 3,70£ 10,Sa.i 4.,738 

1918-19 ·  · · · 3,998 10,373 22,610 

1819-20 · • · · 4,77' 11,088 88,886 

• 
INDIAN ~  IN THE EASTERN BENGAl, R.AlLWAY -'-IDED SCHOOLS. 

1)31. Rai J. N. Majumdar Bahadur: (a) Is it a fact that while teachers 
()f European aided flcliOols are granted free Ila.sses £01' ~ v  and their 
families and are permitted to subscribe to the Provident Fund, teacheN of 
Indian aided schools al'e not granted ~ n  beyond ont! set of Pl'ivilege 
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Tioket .Orders for themselves only (and not familiell) in a year and are not 
..uowed to subscribe to the State Rruhvay Providllnt Fund? . 

(6) Will the Government be pleased to stllte whether it is prepared to i88u& 
orders tha.t the teachers of the Indian s.:hools should be given ths llame 
privileges in the matter of frlle pa!I!Iell, as the teachel"8 of the Europea.n schools 
and be allowed to subscribe to the Provident Fund ? 

Colonel W. D. Wag hom: ~  Teacherfl of certain European aided 
schools are aUowoo two sets of pMses annually for themselvell only a.nd not 
for their families. They are not allowed to i'ubscribe to the State Railway 
Providtllf{t Fund. Telehers of Indian aided schools are allowed one set of 
Privilege Ticket Orden; annually for tbem"elves o:n1y. and they are not 
allowed to subsClibe to the ~  Railway Provident Fund. 

(6) Government is prepared to con!>ider the queRtion of allowing th&-
R&JDe privileges to teachers in hoth a a ~ of schools but they Cllnnot allow 
teacbers in aided schools to subscribe to the State Railway Provident Fund. 
This is only allowed in the case of teacheT!! of 1IC1iools 111 BailWlloY Colonies 
which are mainta.ined exclusively for the children of Ral1wlI.Y employees. 

-RATES POlL HANDLING MnCRANTS GOODS IN THE EASTERN BENGA.L 

RAILWAY. 

632. Rai J. 'N. llajumdar Bahadur: (,,) Js it a fact that the rate. 
paid by thu E.I'tern ~n a  Railwa.y to J\IeRsrR. Bird and Company (who a.re 
the a o~r on ra o  to the Eaf;tern Bengal Railway for certain importa.nt 
atations) for b&ndling merchants gooda a.re considerably hight'r than thoRe 
paid to Station Matters (who do the work at the other station,,) for doing 
the same kind of work ?  • 
(6) Is it a fact that recently the rates allowed to Me$5l"8. Bird and o ~ 

~  have been enhanced by 25 per cent. all rouud on account of the increase-
In tbe cost of labour? 
(c) Is it a fact that Station Masten; have been refused any increases in the 

rates paid to them, in ',pite of repeated representations? 
(d) Is it a f&(.1 that the appeals of the Statiou Masters were rejected by 

the Traffic Manager and the Agent? -
(e) Will Government be ~  to state whether it iR going to instruct 

the &...tern Bengal Railway authorities to grant. the Station Masters the same-
increue in the rates as given t<),Messl"B. Bird and Company? 

Colonel W. D. WaghorD: (a) The rateR paid to Messr,. Bird and Com-
FOY for handli!,g @oods ~ra  at. the Caklltta Termip.als .and . certa.in 
Important transhIpment fit;atlon. outl'lcle Calcutta. are usuaUy higher than 
tholie paid to Station ~r  wbo have ~ contraet!l at.()thel smaller station., 
aa MeSllrs. Bird and Company have to Import labour for the large f;ta.tions 
and employ skilled !.-upe!,visol"B. The. ~  paid, t:o Station' a ~  at the· 
other st!ltionfl vary WIth the condItions obtJ.mJDg ~  th$!f'e litataons and' 
, in some cases eVen they are higber than thoBe paid to Messrs. Bird and' 

o an ~ .  . 

~  (c) and (d). Melltll'll. Bird and Company's .rates hnve been enhanced 
. by 25 per cent. a.nd the ~a  r n ~  of mer.ease has been l?ranted to-
Station Master" at ~  "tailo?s at wbwh .at ~  cODluJare<i the prenOl1!l ra.tes 
were inadequate .. rbel'le rlatlODR eomprlRe 8" per cent of the total number-
.t which StAtion Masters a.re the handliug contractors . . ' 
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(e) In view of the replies given to (a), (6), (e) and (d) of the question, 
Government does not see any need to instruct the Eastern. Bengal Railway 
authorities ~  suggerted. 

SUPERIOR TRAFFIC SERVICE IN RAIJ.WATS. 

533. Rai J. N. Iajumdar Bahadur: (a) Will Government be pleased: 
to Ftate the number of (t) European and Anglo-Indian subordinates and (ii} 
Indian subordinates rel'pectively promoted to the Superior Traffic Serviee on: 
each of the following trunk lines since the year 1905 up to date: 

(i) North Wet'tern, (ii) Oudh and Robilkhand, (iir) Ea!item Bengal" 
(it:) E&t<t Indian, (.,) Bengal Nagpur, (fi) G.reat Indian Peninf;ula,. 
(IJii) Bombay, Baroda and Central India. (fliii) Madras and 
o ~rn Mahratta, and (ill') South Indian Railways? 

(6) Will the GovE'rnment be pleal\ed to "tate whether it intends to appoint 
.. larger number of qualified Indians to the Superior, Traffic Establishment 011 
all State Railways and Ilpecially on the Eastern Bengal Railway? . ' 
Colonel W. D. Wag horn: (a) A statement giving the information asked: 

for is plat.oed on the table. . 

(6) It is the intention to increase the number of Indians in the Superior 
Traffic Department of State Railways but the rate of such iDflrease is dependent 
on the number of vacancies in tije sanctioned scale and the number of 
9.ualified candidates otferiQg themselves for appointment. At the r n~  
time, of the 33 gazetted officers of the permanent Traffic Establishment. 
Eastern Bengal Railway, 9 are Indians. 

Btate."ef'lt ,k01Di'llp eke 1Ift.6er of (i) . ll.ropean afld A.ftplo-Ittdia1l, (lnd (U) 
lnJian S.hordiftate, 'Promoted 10 tlte Sttperior Traffic Servi("8 on '·'tkc 
foUOfDiflg Railtoay, f"om 1905 to date. 

North ~ rn • 
Oudh and Rohilkhand 

Railway. 

Ea.trrn Bengal • 
EaRt I ndinn. • 

n~a  Nagpur • 
Oreat Indian Peninsula. • 
Bombay. Baroda and Central India • 
Mlldl'aA ond Southern'lIhhratt.. 
South iridian • 

Total 

European '/ 
and Indiaa. 

Anglo-Indian. I 

13 9 
1 1 
7 Nit. 
30 1 
6  6 
15 1 
8  1 
1 40 
6 1 

~ 1---93-----;-
NOTE.-Since 1909 twenty soven Indians have been appointf'd in addition all 

pl'obntionnry ~ an  Traffic Supel'intendenh. State RailwPls, and n~  eontirn;ed 
in the Superior Tl'affie &rviee. The Company·wol'ked. railways &1'8 &180 l'l'Ol'Ultlllg IlIduUl 
Traffio OIliOO1'8 in the lalDe way. 
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REsT-Hovsy AT KUJ18EONG. 

634, Rai J. N. Iajumdar Bahadur: (alIa it. fact that the Govel"D-
ment recently sanctioned the purchase of two l'e1.t-hoUiles at KUrseOng for the 
use of convalescent officers and subordinaW employees of the Eastern Bengal 
Railway? 

(6) What was the cost of purehuing these rest-houses? 
(c) Is it • fact that when sanctioning the purchase of these rest-house., 

the Railw80y Board di,;tinctly told the Agent of the Eutern Bengal Bail"",y 
that one was for the use of gazetted officers a n~ the other for the UBe of subor-
"cUnate employees ? 

(d) I. it • fact that the Agent of the Eastern Bengal Railway baa 
.receutly, in reply to an a a ~n from an Indian subordinate, said that the 
subordinates' rest-house it! not intended for Indians ? 

(e) Did the Agent illsue these orders on his own respolltJibility or with the 
concurrence of the Government of India ? 

(f) If the latter, will the Government be pleased to state the re&lIOns for 
.according &"Uch approval ? 

(0) If. the former, will the Government be pleased to state whether ther 
are going to instruct the Agent to rescind his orders? 

Colonel W .. D. Waghom: (a) The answer is in the affirmative. 
(6) The cost of pUfchasint the hOWlC8 and rendering them' habitable W&.II 

Rs. 46,970. 
(c) 'rhe propoaa.lsubmitted to the ltailway Board contemplated one rest 

hOUBe for officers 80nd one for subordinates, and this proposal WIIoIi sanctioned. 

(d) In June la."i au application was received hy the Agent from. the 
~  Auditor, E&lltern Bengal Railway, for the accommodation' of three 

Indian ClerkllJ who were on duty, in Subordinates' rest house. This was 
refused be(.'8.use the rebi house was ~  for purP0i;1l1 of rest and convtlescence 
and not as lodgings for men on OIrdinary duty, 

. (e) and (I). The'Agent issued these orders on hill own responsibility. 

(0) Government do not I)ropose to aRk the Agent to rescind his orders 808 
these reKt hOWles,which are meant for the tecruitment of health of the staft 
who need it, woald Dot be serving their legitimate purpose if men on duty 
were allowed to oo(.'Upy them as ordinary quarters. 

FIl'(ANClA.J. PosITION O!' UmU.R," 
. . , . . 

635. Kr. B. H. Jatkar.: {a) Ha.ve-any safeguards been impoRed for the 
}ledormance of the on on~ laid down in rule 14 (2) of the Devolution 
ltuletl rega.rding the due' adrpinis(ratiop . of, Berar by the Central ProviD.cea 
Government '( -, 

(6) :Will any iniitru<1;iolls be laid down for the b"Uidance of the Central 
Provinces Government for the allotment of the revenues of Beral' for the 
immL'<iiate Heeds of Bel'ar ? 

. (c) Do the Government of India propose to consider the qo.estion of 
taking action uruiIlr (IS) and (6) with a view to e0811rll financial independence 
. for Berar ? 
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JIIr. S. P. O'Donnell: The rule to which the Honourable Member refers 
-giVU8 the Government of India. amr.le powerR of intervention and no further 
'u.feguards appea.r to be.nec6RHllol-Y. 'I he Government of the Centra.l Provinces 
recently prllposed that a. committee "lIould he appointed to inquire into the 
revenue and expenditure of Bel'al· aud the Central Provinces with the object 
of deknllilling the Rums that may fairly he allocated to each province and the 
Government of India concurl·oo in thiH proposal. n~  then a Resolution for 
the a.ppointment of a committee baR been ca.rried ill the local Legislative 
Conndl a.nd has been aecepted by the Local Goyernment. 

AXOMAWllS STAT[;S OF BE)l.All. 

oM. JIIr. B. H. Jatkar: (a) Will the Government be fle&8ed to lay 
on the t.ll.bit' all the rcpresentationll ma.de to the (ioverllment of Ildia a.nd the 
Seorehry of St:l.te by the val'ious Associations and people of Berar during the 
last 20 years, compla.ining about the anomalous status of ~r (not being 
British India.) and itR consequent disadva.ntages ? 

(6) Has the Government taken any steps on these representations, and, if 
'80, what? 

(c) Will the ~v rn n  be plea.Red to lay on the ta.ble the whole corre-
-spondence between the Government of India, the Secretary of State a.n':i the 
'Central Pl'ovinces Government on this suhject ? 

Ir. S. P. O'Donnell: (a) The representations received during the last 
10 years will be collected, and copies supplied to the Honourable Member 
: as soon as pra.cticable, 

(6) The answer to this will be given when the representations have been 
oollected. 
,(e) The a.nswer is in the negative. It would be contrary to the standing 

practice to lay such correspondence on the table. 

SYBTJUl 01' BEG.AJ£ AND RASAD. 

581. Kr. B. H. Jatkar: (a) lIas the attention of the Government 
been drawn-to tbe letter of loll'. C. F. Andrews in the Inaepena6n.t of 18th 
Februa.ry 19»,1, beaded I Swa.raj and Begar inconsistent' reproduced in the 
newspaper M,daratta of Poona. of 27th February 1921 ? 
(6) Is the Government aware that this evil system of Ra.sad and Begar 

.is still prevalent in ma.ny parts of India. and is one of the principal causes 
,of discontent amongst the ryots and the ma.ssCB ? 

(c) Do the Government propose to instruct ~ various Local Governments 
to take immediate sWps to abolish the system of Begar (forced labour) and 
Ruad and thus do a.way with this fOl'm of servitude? 
. (d) Do Government propose to consider the question of making adequate 

arrangements for supply of labour and provisions to officers and Govern-
ment I16rvants on tour through paid contractors, or other independent 
agencies? 

lIr. J. Hullah : (a) The Government of India have seen the letter. 
(6) The Honoura.ble Member is refel'red to the a.nswer which I gave tG 

.lfr. JOlhi in reply to Question No. ~  on the loth 'March. 
~ Q 
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(c) and (tl) Beyond the nndertaking there given the Government of India 
do not propose to take..:}, action or issue any instructions on the aubjeotp-. 
... the matter is e8l11111' y one for the Local Governments to settle. 

SYSTEM: OP BEGAR. 

MS •• r. B.lI. Jatkar: (a) Has the attention of the Government 
been drawn to the debate in the Central Provinces Legislative Conncil in, 
August 1920, wherein the Government Member tried to justify the system of 
Begar on the strength of custom? 

(6) 18 the Government aware that some misundel'lltanding abont the' 
intentions of the Government haa been created by the attitnci1l of this officer ? 
Do the Government propose to take any steps to remove such misunderstand.-
ing? .r. J. lIullah: (IJ) The Government of India have seen the report of' 
the debate. 

(6) The Honourable M.ember is referred to the answer which I have just 
given to him in reply to the .preceding qaestion. 

RAILWAT LINE BETWEEN DHA)(ANGAON AND YEOTMAL. 

639, Xr. B. H. JatDr: (a) HaS the Raalway Board sa.nctioned the-
ltlrVey of a raHway line between D hamangaon and Yeotmal ? 

. (6) If so, when is it likely to be taken in hand? 

(c) Is the Gonrnui'ent aware of the great inconvenience and 1018 to· 
the traders of Yeotmal ca.used by the present system of transhipment at 
14 urtazapur ? . 

(d) Have Government considered the necessity of . having a broad pnge 
line? 

Colonel W. D. Waghorn: (0) The reply is in the negative. 

(6) In view of the many pressing demands for railway sUt"Veys and the· 
difficulty of linding funds Govel'Dment are unable to give any undertaking aa 
to when it will be possible to take this survey in hand. 

(c) Government are aware that the Local Government received memo-
.ria.h for the oonstruction of the railway in question for the convenience of the 
local people. 

(d) This poin,t will be given full con,sid?ratio,n ~ it ~o  ~  to· 
consider the queB1aon of the survey of thIS line WIth a VJew to lts constructIon. 

POSTAL SERVICE TO Y EOT1U.L. 

640. Ir. B. H. J attar: Till the construction of the aa ~n aon­
Yeotmalline, do the Government propose to consider the question of entrust-
ing the pol>1;a1 service to Yeotmal to a. motor company? Is Government aware' 
that the present a.rrangement by the C. P. Railway causes unusual delay? 

Kr. C. A. Innes: FormeJ'ly mails for Y40tmal were o~v  by tonga 
from Dh"mangaon btation on the Grent Indian Peninsula Railway, a. distance ... 
of £9 lniles. When the Railway WCUJ constructed from Murtaza.pur to· 
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Yeotmal the mails were, in accordance with the regular policy of the ~ 

ment, diverted by that route, Yeotmal is a small place, and its only claim to 
importance lie. in its being the district headquarters, The daI1y average 
weight of mail matter carrilld is leas than two maunds and if a motor service ia 
introdl1cedfrom Dhamangaon they wIll arrive only four hours earlier. The 
amount paid to the Railway HS haulage charges is Rs, 200 a month, while a 
motor servi\.le ~ n Dhamangaon and Yeotmal would cost at least Rs. 600 a" 
month. Under the circumstances the additional tlxpense involved in a motor 
aervice is not considered to be justified. . 

WATER SUPPLY AT RAILWAY STATIONS. 

541. Ir. B. R. J atkar: Do the Government proPOS6 to direct the 
Railway Companies to make proper arrangements for water supply on aD 
the stations of the Great Indian Peninsula Railway and the C. P. ~n  
darhlg the hot weather? 

Colouel W. D. Waghorn: The necessity f6r the provision of an ample 
IUpply of drinking water for passengers is fully realised by Railways aDd 
Gov~rn n  has no information to the effect that the existing arrangements 
'on the Gt'eat Indian Peninsula and C, p, Railways are ioadequate. Th. 
matter will, however, be brought to the notice of the railways, 

PREPAYKEN'I or RAILWAY FREIGHT. 

5b. IIr. B. H. Jatkar: (II) Is the prepayment of railway freight 
required before wagons are supplied to Bengal collieries? 

• (6) Do Government propose to discontinue this system? 

(c) Do they also propose to make free supply of empty wagons to the 
collieries without giving preference to any consumer or deale!"? 

Colonel W. D. Waghorn: 1a)The prepayment of freight on coal i. 
required before the wagons are despatched. 

(6) Government is not prepared at present to advise the Railways to di ... 
continue the system. . 

(c) The Honourable Member's att¥.ntion is invited to the reply to parts 
(d), (e) and (f) of Question No. 331 asked by Rai Jadu Nath Majumda.r 
Bahadul' at the meeting of this Assembly on the 17th "ltimo, The Report 
of the Informal Committee, referred to therein, is receiving the careful con-
eideration of the Government of India. 

COUltT-MA.RTIAL OP SUBA.DA.R SUA.HSING. 

543. Ir. B. H. JatJrar: Will the Government of India be pleased 
to state : ' 

(a) If one Subedar Sham sing of 2-32nd Sikh Pioneers was tried by 
court-martial for sending a lett.er to the Genet'al Officer Commanding, 
bringing to his notice Flome acts of his superiol' officers which created 
gra.ve misunderstanding a.mong the sepoys ? 

(6) Whether in tbefinding of the o r ~r a  and in the order of 
confirma.tion of His Excellency the. Commander-in-Chief it 1t'&8 
held, two of the charges made in his letter were true and that he was 
acting. in good faith r  • 

QB 
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(e) Whethel' his case will be reconsidered and he will be a.llowed to go on 
pension? 

Sir Godff,ey Fell: (a) Ex-SuLadar Shamsing, of the 2-S2nd Sikh Pioneen, 
was tried hy General Court-Martial on the 20th and 21st July 1920. for 
making a series of accusations against his Commanding Officer a.nd the Subadar-
. ~a or of his ~  in a letter addressed to the General Officer Commanding, 
. Sialk()t Cavalry brIgade. . 

(6) The accused made four aceusatioDs jointly against his Commanding 
Officer and Subadar-Major, and three fuliher distinct a.nd sCIl&.rate accusations 
against the latter, making seven accusations in all against the two officers. 

The Court expressed the opinion, which was supported by His lhcellency 
the late Commander-in-Chief when confinning the finding of 'Guilty I and 
aentence ()f dismissal, that in respect of the two least serious accusations against 
his Commanding Officer and Subadn.l'-Major, ,·iz., the forcible entry by the 
former into the men'" married quarters (in this connection I would invite 
the attenti()J\ of the Honourable Member to the answer given to Mr. Muham-
mad Faiyaz Khan's Question No. 130, dated the 17th February 1921) and the 
mismanagement of the tea I!hop by the Suhadllor-Major, the accused had Bome 
grounds for believing his stawments, and that, in 80 far as these two stater 
ments were concerned, he was a.ctipg in good faith. 

The Court, however, were of opinion tha.t the rema.ining five !\Ccusations, 
which included the more serious, were entirely without foundation in fact, and 
ebnaequ&lltly found the accused guilty i!:l respect of these five accusatioDIJ and 
IIeIltenued him to be dismiued from the 'service. 
The finding and lentence were oonfirmed by Hia Excellency the late 

,ColDlll&oder-in-Chief. 

(e) The answer is in the negative. 

REPRBSElfT.a.TION or MD.. BSB081lA,Nl[,lR. 

544. Kr. B. H. Jatkar s Would the Government of India. be pleased 
w state: 

(a) U any representation has been made to the Viceroy and Governor 
General of India. by Mr. Sheoahan\rar, a Sub-J udge in the Central 
Provinces Judicial Service, through the Local Government of the 
Central Provinces? 

(6) Whether the said representation has been withheld by the Local 
Government without assigning any reasons? 

(c) Whether the said oftloet' being a permanent Sub-Judge is stopped 
at the highest grade of a MUDsiff in the time-scale recently intro-
duced when he W8B entitled to the pay-of a Sub-Judge acoording to 
the period of his long service a.s such ? 

~  Whether 'in the case of the 8&id officer, the Government of India's 
instructions contained ill Circular letter No. 2623-1-1918-19 repro-
duced in Chief Commissioner's Book Circular No. 1-8 bye 
heen totally ignored, thUII depriving him of an opportunity to know 
the adverse remark. against him and to-meet them? ' 

(If) Whether the reprellentation of the Haid officer will be sent for, with 
all ollnnected papers and conaitlered by the Gov r ~  of India. 1. 
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lIr. 8. P. O'Donnell: The statement of memorials withheld by the 
Central Provinces Government for tIle quarter ending the 8Ist December 
1920 received by the Government of India, shows that a memorial from Mr. 
Bheoshankar :praying that hill initial pay in the time-scale may be fixed at 
Rs. 850 was WIthheld by the Local Government under rule 11 (!J) and (12) of 
the roles for the submission of memorials to the Government of India. Th& 
Government of India have no further information but are calling for a repod 
from the Loc1l.1 Government. 

REVISION 01 PAY IN THE I. M. S. 

545. Ir. K. G. Bagde : Will the Government be pleased to state : 
(a) What annual increase in expenditure will result from the recentl;r 
revised scaleR of pay and allowances of officers of the Indian Medio8l 
Service in civil employment? ' 

(6) What would be the amount required to be· paid from 1Rt lanuary 
1920 up to 31st March 1021 under these revised scales with r ro ~ 

pective effect ? 

Xr. 8. P. O'Donnell: The information is being collected and will be laid 
OIl the table. 

SALE of Nl;WSl'APERS AT TUE MYMENSINOII RAILWAY STATION: 

546. Xr. Xuhammad Faiyaz Khan: Has the attention of the Gov rn~ 
ment been drawn to the statement, headed' Ai" A/8omal& r ~ ) publiBhed 
in the ~  (Delhi), dated] Oth March 1921, page 2, column 4, and will the 
Government be pleased to state jf the following statement aR contained in ~ 

new!! )'efelTed to iR correet: that the Agent of the State,,,,an of Calcutta 
is allowed to sell the copies of SIate8111an on the Mymensingh Railway Station, 
but when the Agent of the Amr .. ta Bazar Patl'ila applied for the permission 
be was told,that such permission could not be granted? 

(6) If 1'0, will Government state the reason of this differential treatment 
by the Railway authorities? :c 

Colonel W. D. Waghorn: The attention of Government has not 
previously been drawn to the article referred to, but it ha.s been ascertained. 
that permission waR asked to sell the A11lrita Baza,r Pat"ilea, among 
certain other papers, on the station platform at Mymensingh. This per-
mission could not be gl'&nted as arl'a.ngements llad been made with Messrs. 
Wheeler a.nd Company, who are the contractors for the sale of papers and 
literature at stations on the Eastern Bengal Railway, to open a bookstall at 
that atation. Permission has not b('Cn granted fo), the sale of the State8-
-.an. The allegl'd sale of. this paper is unauthorised and inquiries. are 
being made with a view to stopping the practice if the paper is being sold on 
the platform. 

CLERKS OF THE BOMBAY SECRETARIAT AND CITY POST OFFICE. 

647. Ir. Jamnadas Dwarkadas: Is it a fact tha.t c1crks.f the Bombay 
Secretariat and attached o ~  are staTted on a. pay. of RH. 60 per mensem; 
if so, will Government please state as to why the same principle has noti 
been applied to the PoRt Office in that City and whether they propoae 
immediately to abolish this difference? . 
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][r. C. A. lunea: The Honourable Member is referred to paragraph 9 
of Chapter II of the Report of the Postal Committee. It will be eeen that 
the Postal Committee would have proposed Rs. 60 as the minimum pay for • 
clerk in Bombay had the probationer grades been retained. The proposed 
Its. &0 and Re. 55 as pa.y for the two years during which a Dew entra.nt may 
be regarded as in training. The Government han accepted this recommencJa.. 
tion, the reasons for which are fully explained in the above report. 

Bae Bahadur T. Rangachariar: When a question of tbie nature 
ie raised, regarding revision of ry, do Government take it as tbe opinion of 
the Member or of the Assembly • 

The Honourable the Preeident: A question is not suppoaed' to be an 
expteSllion of opinion. 

POSTAL CLEU8 IN TUE BOllBA.Y PB.E8mENCY. 

6408. Kr. Jamnadaa Dwarkadaa : Will Government be pleased to state 
if they have received any memorials from the Postal clerks in the Bombay 
Presidency about the sanction and subsequent withdrawals of the war 
allowance at scaleR granted by the Local Government and suh96quent reco-
veries from the staff of seven of the head offices where the amounts were 
'actually disbursed ? 

Xr. C. A. Innea: Government bave ~ v  some memorials on the 
aubject. The allowances in question were pa.id to some of the stloff without 
authority under a misconcertion. The amounts wrongly drawn had, therefore, 
to be recovered, but to prevent hardship the ~ r  were made in 'several 
iDatalmente.' 

WAR ALLOWANOES AND THE BOMBAY POSTAL DIPARTMn"T. 

649. Ir. Jamnadaa Dwarkadas: Will Government be pleased to atate 
as to why war and other alhw'\nces sanctioned ft'om time to time by t.he 
Bombay Government Departments under ita control have not been granted 
on the S1.m9 sca.le to the I'ostal ~ or ~n  in th90t Presidency, and whether 
they would consider the desirability of &CcOl'ding immediate sancii',n to all 
sucb allowances similar to tha.t gTanted to the servants of ihe Local Govern-
ment? 

. Xr. C. A. Innes: The Postal Department, being an Imperial DepaTtment, 
was given a. general scale of war and other allowances, which was applicable 
to other puts of India besides the BombloY Presidency. But in places like 
Bombay City, where conditions were peculiar, the scale san<:tioned by the 
Local Government for its servants was extended also to postal officials. 
The rates of pay rpcommended bv the POllbl Committee were intended to 

absorh war and other allowances, and the Government have no intention of 
revising them. 

DEPAl}THI!:NTAL COJ[MITTEE. 

550. Kr. Jamnada. 'Dwarkadu: (a) Will Government be plA&88d to 
state as to why the Depa.rtmental Committee rec()mmended to be appointed 
by the Post'll Inquiry Committee to go into the technical questions oonnected 
with and the working of the Post Office baa not yet been appointed and. 
whether they intend a.ppointing it at once ? 

• 
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(6) In appointing the Committee do the Government propose to see 
that they appoint a majority of clerical representatives in view of the unsatil-
factory nature of the report of the Postal Committee by olBcials? 

_r. C. A. Innes: (a) Presuma.bly the Honourable Member refers to the 
recommendation made in paragraph 5 of Chapter VIII of the Postal Com-
mittee's report. The Committee did not suggest the forma.tion of any J?epart-
mental Committee hut recommended that the departmental time test should 
be examined by experts. This haa heen done and it is found that except in 
.• respect of one 01 two items of work no change is required. 

(6) The question does not arise. 

GOVERNMENT GA.ZET'l'ED HOLIDA.YS A.lin POST OJI'PICES. 

651. Ir. Jamnadas Dwarkadal: (a) Axe Government aware tha.t: 
(i) the Post Office is not privileged to enjoy all Government gazetted 
holidays, and . 

(ii) that no extra allowance is paid to the offi('ials for their service OD 
those daYB ? 

(6) Are the Government prepared to consider the desirability of either 
-closing Post OfficCll on gazetted holidays or paying reasonable extra allowances 
for services rendered on those days ? .r. C. A. Innes: The HonouNble Member is refelTed to paraograph 3 of 
'Chapter VIII of the Postal Committee's report. The Government agree with 
;the Committee's (,'Onclusions. 

OUTSIDERS IN THE HIGHER B.RANCH OP THE POST OPlllCES. 

552. Xr. Jamnlodas Dwarkadaa: (a) Have Government noticed the 
aerious unrest culminating in several appeals to the authorities concerned 
,prevailing among the officials of the PORt Office on the vexed questions of 
direct appointment of inexperienced outsiders to the higher bra.nch of the selyice, 
and ha.s their attention heen drawn to cpmpla.ints as to the wa.f in which favourite 
officials are selected both for higher appointments and the examinations 
which ~ officials are to pass for those appointments, irl'Cllpective of seniority 
-or other questions of merit? 

(6) Do the Government intend to order the immediate abolition of all such 
distin(.ltions and institute a system of regular examination for all officials 
desiring to attend and better their prospects, such examination alone to be the 
medium leading. to higher appointments? 

lIr. C. A. Innes: It is presumed that the Honourable Member refers to 
the appointment of prol)Qtionary Postmasters, which is discussed in paragraph 
2 of Chapter VIII of the Postal Committee's .report. AP. there stated, 
there are now eleven probationet'll on the rolls. Government have issued orders 
·that there is to be no further appointment of probationers until these eleven 
have been ahsorbed. The questlOn of the total abolition of thill method of 
recruitment will then he considered. 

EpPICIENCY BARS IN POST OFPIOES. 

553, lIr. Jamnadas Dwarkadas: (iI) Are Government aware of the 
introduction of efficiency bars at two stages in the newly sa.nctioned soal. of 

• 
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pay for UtA Post Office and ~  they please state thl'ir rM.c;ons as to the· 
nooenityof any sl1ch bars. • 

(6) Do the Government propose to abolish with immediate e«e<:t all th .. · 
bars ? 

Kr. C. A. Innes: (a) YeR. The reasonR for thesc efficiency_ bars are-
given in Chapter II of the POl>tal Committee's report, to which the Honourable 
Member is referred. -

~  No. • 
HARDsuips os SENIOR ltbN OF THE POST OFPICE. 

554. Ir. Jamnac1aa Dwarkadaa: (a) Is Government aware th&t the 
limitation of [,0 per cent. increase only in certain cases of the PO&ot; Office 
establishment according to the revised sca.les of pay causes great hardship on 
&enior men of the Department? 

(b) Do Government propose to consider the ~ on of doing a.wa.y with 
ihis limitation? 

Ir. C. A. Innes: The Po.l Committee in paragraph 16 of Chapter II 
of tl.eir report, dealing with clel;(''8l gradat; up to RH. ] 00, recommended that 
the immediate increal'e in pay given to any individual should be limited to 
a maximum of r.o per cent. on his existing pay plva war allowance. The 
Government accepted their recommendation and they are unable to agree· 
that a rule limiting per aalt1t1# increalll'lil of puy to GO l'er cent. ill a great. 
hardship on senior men of the Department. 

REVISED SeAL}; OP P A 'Y IN THE POST OpPleE. 

:;66. Ir. J amudas DwarkadaB: Me Government awe.re tha.t the· 
revised IlCale of pay 88 recommended by the POIot.a.l Committee ill insufficient to 
meet the increased COfIt of foodstuB,,; if so, will they ple&Re sa.y how they 
propose to compensate the clerical cadre, and whether any proposals for the 
grant of local allowances for places like llombay, etc., are under (IOnsidera-
tion? 

1Ir. C. A.. Innes: The revised SCa.l,e1l of par recommended by the Postal 
Committee took into conllideration the increlLl!ed co"ot; of living. Government 
are not a"'arethat there hall been any further inCl'ease in thtl o~  of living 
linee the Committee reported. No proposal" for the grant of local allowances. 
fol' ~ like Bombay are under consideration. 

SCALES OF PAY IN THE DIPPEKEto."T POSTAL LooAJ.JTJES. 

556. llr. Jamnad.a Dwarkadas: Will Government be pleasecl to Iltate-' 
if their attention has been drawn to the anomalies exiating in the 808.1es of' 
pay of the PORtal Se"ice I!&rlctioned for the different localities for instance, 
Poona hu been placed in seale 'C J while Kirkee, a mburb of Poona and' 
a o ~ centre,' is placed in seale {Do' Do Government proposeto-· 
examine aU these anomalous 8ca1es and eliminate all lIuch discrepancies ? 
Kr. C. A. lues: The matter is alrealiy under the consideration of t her 

Government. 
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BOMBAY PRESlm:NCY POST MASTER'S CIlLCULAl1. 

557. IIr. Jamnadas Dwarkadas: (a). Are Government aware of & 
circular letter iSlmed by the' Pl'esidency Postmaster, Bombay, proposing to 
lease out to su('h of the clerks desiring it a building conRtructed by the 
Bomba.v City Improvement 'l'l'ust at a nominal rent of Rs. 33 per set of' 
rooms ~ , 

(6) Will Government be pleased to say whether the rent demanded is the 
nominal rent in Bombay for a couple of rooms, and, if so, whether they will 
please consider the question of gnmting a suitable h6use-rent for the clerical 
cadre in Bombay City? 

Xr. C. A. Innes: (a) Yes. 
(6) The rent named by the Hononmble Member is the rent fixed by 

the Bomba.y Impl'ovement 'frllst, ThelPostmaster-General iR now submitting 
propoRals for the purchase of one or more ofthese tenements by Government 
for the houRing of their employees. 

RECOVERY 011 EXCliB8 AMpUNT FROM A POST .. U, CLERK. 

558. J[r. Jamnadas Dwarkadas: (a) Are Gov n n~ aware of a 
Circular iS8ued by the' Directd\'-Genel'al of Posts and Telegraphs directing 
recovery of any elwess amount due to Government after deduction of the 
arrears of pay  due to a clerk from the one month'li a.Uvance ot pay granted 
before the introuu(ltion of the 1'Ilvisoo scales of pay and are they aware that 
this order, if carried out, would cause great h&rdship? • 

(6) Do Government propose to oOllsider the adviKability of waiving all 
dues? 

J[r. C. A. Innes: The Director-General of Posts and Telegraphs has 
already represented the matter to the Government, and it has heen decided 
tha.t the recovery of any ex.cess amount due to Government should be waived. 

~  MAIL SERVICE SORTERS. 

55Q. Ir. Jamnadas Dwarkadas: Are Govllrnmcnt aware of the serious 
ha\ul'hip caUf;t.'(] to the Railway Ma.il Service ROl'ters of the f B' Division 
who have to "tax in Bombay in the interest of service and do Government 
r~  to eonsider the grant of the same scale of pay for them as is allowed 
tii the Foreign Mail Service? 

Xr. C. A. Innes: 'rhe question of raising the pay of the men of i B Ie 
'Division, U.aihvay Ma.il Service, whose hp..adquarters are fixed at Bombay, i. 
nnder consideration. It should be noted, however, that the conditiollA of' 
8ervice are not the same as in the Foreign Mail Division. . 

REOOMMENDATIONS OP THE POSTAL INQUIRY COMMIT!'EE. 

660. lIr. Jamnadas J)warkadas: (a) Is jt a. fact that the recommend&-
tions of the Postal Committee of Inquiry were l'eturned to that Committee 
for reflonRideration as being too extmva.ga.nt? If 110, will Government lay 
on the table their original report? 

(h) Has any couespondence passed between the Government .and the. 
Committee ever since the hearings began? If 90, will Government be pleased 
to lay it on the table? . 
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Xr. C. A.. IllDeI : The IoIlswer to both parle of the Honourable Member • 
..question is in the negative. 

INOONVENIENOE PELT BY THE PEOPLE OP AmU,GABAD. 

561. Rai Sahib Lakahmi NarayaJl Lal: (4) Is the Government aware " 
that a good deal of in(:onvenience is felt by the people by there being no 
tailway line up ~ Aurangabad (District Gaya, Province of Bihar and Ori .. ) , 
,f,be Bub-divisional headquarter for about 9 miles from PallDerganj station 
• (Grand Chord line, East 'Indian Railway) ? 

(6) Is the Government aware that the ~ n  line flit Palmerganj 
being north of the jnnction of Batana and Pompur rivers, breaches are often 
Goused in the railwav line on account of the accumulated force of the water 
-of the two rivers after the junction during floods causing a good deal of 
.inconvenience and damage to the publio &8 well all to the Railway Com-
pany? _ 

(c) Do Government propose to sanction a'line through Aurangab30d ? 

Colonel W. D. Waghorn: (a) The reply is in the negative. Govern-
ment have so far received no representation regarding the inconvenience. 

(6) and (c). Breaches caused by floods, on 1Ibe Mughalsarai-Gya Section 
-generally, have been brought to the notice of Government and the case haa 
.ince been met by certain protective works, such &8 the raising of the line and 
the provision of addition31 openings. In the cit'cumshnces, the alignment 
_ suggested by the Honourable Member is not conMidered necessary at present. 

CONTINUOUS TRAIN VIA GRAND ~ TO DEI.RI, 

~  Rai Sahib Lakahmi Narayan Lal: (a) Is the Goverument aware 
that a good deal of inconvenience is felt by the people by there being no 
,continuous train via Grand Chord line to Delhi ~ 

(6) Is the Government aware that a good deal of inconvenience is felt 
by the people on account of there being no fast mnning train between Gaya 
and Patn .. ? 
(c) Is the Government aware that a good deal of inconvenience is felt by 

-the people on account of none of the Express trains running via Orand 
,Chord line &8 it used to do before? 

(d) III the Government aware tha.t a good deal of inconvenience is felt by 
the people on account of the Bombay Mail not stopping at PaJmerganj 
.which is the station for Aurangabad ? 

(6) Is the Government contemplating the removal of any of the afore-
-aid inconveniences of tbe people in the near futw'e ? 

Colonel W. D. Waghorn: (a) No. Government are not aware of the 
inconvenience Teferred to. There are convenient connecting trains from 
Mughal&arai onward. 

(6) The speed over tbis Branch bas"to he restricted to 25 miles per hour 
Jmd DO improvement can be made at present. 

(e) It is not possible at present to augment the paaaenger train service over 
the Grand Chord and if an express train were put on instead of one of the 
,.isting trains it would result in the service at intermediate station. being 
zecluced. 
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(d) The Up Bombay Mail stops at the. larger stations oo1y on.the Grand 
tChord and stoppage at Palmerganj cannot be arranged. . 

(e) The Honourable Member is referred to replies to (a), (6)J (c) and (d). 

COllKISSIONS IN THE ROYAL AlB. FORCE. 

563. K1lD8hi Iawar Saran: (a) Will Government be pleased to state 
the total number of officers holding His Majesty's Commission in the Royal 
Air Force and the Auxiliary Force? 

(6) Will Government be brther pleaeed to state the approximate n ~r 

-of officers holding His Majesty's Commission belonging to the British and 
lndia.n services that is expected to be reached by the end of the present year? 
~  (e) How many India.ns are expected to hold Ilia Majesty's Commission 
,by the end of the year ll}ln ? 

Sir Godfrey Fell: (a) There are 3,019 officers holding His Majesty's 
>Commission in the Royal Air Force. ,The Honourable Member's question 
presumably refers to the whole Roynl Air Force, and not to those units only 
which are serving in India. As regardtl the Indian Auxiliary Force, the 
.lI.umber a.t present is 265. 

(6) The estimated uumber is approximately as follows: 

British Service. 

India.n Service. 

'(e) Sixty-three. 

SYSTE)[ 01' FOWED LABOUR. 

• ',300 
6,600 

&64. Kunahi Iawar Saran: (a) Has the a.ttenti"n of Government been 
~ ra n to the a.rticles of Mr. C. F. Andl'ews OIrlhe v ~ of the system of forced 
labour !loS it prevails in various parts of British India that have appeared in the 
}lublic press? 

(61 Are Government prepared to issue orders for itA! immediate and 
.-complete abolition? 

Mr. J. Hullah : (Il) The Government of India. have seen certain arttcles 
by Mr. Andrews on the' f;ubject. 

• (6) The Honourable Member is referred to the answer which I have to-day 
given to Mr. Bhimrao Hanumant Rao Jatkar in reply to Question No. 087. 

OFFICERS IN THE FOREIGN AND POLITICAL SERVICES. 

565. Jrt1lD8hl Iawar Saran: Will Government be pleased separatel,Y to 
-&tate the Dumber of officers, British and Indian, in the Foreign and Political 
Services and whether it is prepared to introduce, in large numbers, at an early 
,&.te, India.ns into such services? 

The' Honourable Dr. T. B. Sapru (on behalf of the Honourable 
Sir John W 60<1): The answer to the first part of the question is to be 
found by reference to 'The Quarterly List of the Foreign a.nd Political 
Depa.ltment,' a copy of which is pla.ced on the table. As regards the seoond 
jl&rt of the question, the Honourable Member is referred to my speech of the 
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16th instant in reply to histnotion ,for l'edu(.'tion of the demand under Head. 
48-North-West Frontier Province, 

• 566. :. UDlhi Iswar Saran: Si r, I do net wish to put Question No. 566. 

PuBLIcAn ON 0" RULES BE HIS MAJESTY'S COKJoIISSIONS. 

567 .• UD8hi Iswar Saran: Do Government _propose to consider the· 
question of ~ n  in the important newspapers, English as well as ver-
nacular, of Ihitish India. by the end of June 1921 all the rules regarding the 
gmnt to Indians of His Majesty's Commissions? 

Sir Godfrey Fell: Government will pnbli;h the conditiohs for admission 
,of Indians to the Royal Military College, Sandburst, by the date mentioned. 

RAIT,WAY FRJUonT. 

668 .• unshi Iswar Saran: Will Government be pleased to state the· 
tailway freight per mannd (l) from Allaha.bod to Karachi, (2) fl'om Calcutta 
.. .u. Allabaha.d to Karachi, (3) from Allahabad to Bombay, and (4) from Cawn-
pore to Bomhay? If in any of these ClLIietl the freight £01' a shorter dirianoe 
be greatel' than that for a longer distance, will Government be pleased to .tate 
the reason r~o  

Colonel W. D. Waghorn: I 'presume the' Honourable Member's 
question relates to goodlttraffl"c, and if lie will say for what palticular article· 
or commodity he wishes to know the rates, the information will be supplied. 

.  I might, however, explain tha.t this information could havo been obtained 
by reference to the Railway authorities concerm.>d, 

PROBLEM 01' L,umI.OR1> AND TENANT. 

569, I1lD8hi Iswar Saran: Will Government he pleased to fltate if it 
will appoint a commi.ion to invilstigate the whole problem of landlord and 
ten&nt in India, to suggest practicall;teps by legislation or otherwise (1) to 
secure fixity of wnm'e to the tenants, (2) to place the law relating to enhuce-
ments of rent on a satisfa<-1;ory basis and (3) to bring about generally a.n im-
provement in the economic oondition of the ryot ? • 
• r. J. Hu11.ah: The Government of ID1ia do not propose to take any 

action of the kind suggest.ed. Land Revenue Administration is a pl'ovincial 
IlUbject and the initia.tive can best be left to the provincial Government.. 
with reference to 10(.'8l conditions, . . 

RECRUITllENT ~ INDIAN CANDIDATES POR THE INDIAN CIVIL SERVICE. 

670;-Kunshi Ilwar Saran: (/7) Will Goyernment be p1eased to state· 
if it is a fact, that it is proposed to hold an examination in India for the· 
recruitment of Indian c&ndidates for the Indian Civil Service? If' so, will 
Government be pleaeed to state when the first examination will be held? 

(h) Have any rules on the subject been framed? 
(el Will the curricula for the said examinatiou be the .me &8 for th ... 

examination held in London? 
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(d) Will the Government be a~  to state if it intends to provide any 
lIpecial facility to Rthdents who may de(o;ire to sit f()\· the same examination 
beld in Imlia r 
IIr. S. P. O'Donnell: As announced ill the Home n ~ n  Resolution, 

. dated the ht December 1920 (copies of which have already been laid on the 
,table), one of the methods to be adopted in future for recruitment for ~ 

Indian Civil Sel'viue will he by sepa.rate competitive examina.tion in India. It 
has been lIuggl!t.i,ed tha.t to hold the nrlit examination Df thiR kind should be held 
. at ccntres in India in ~ r  1922, but the a ~ a.re still under considemtioll, 
and some time mu"t elapse befol'e they can be finally settled. 

JUDICIAl, COMllISSIONtR'S COURT IN THE UNITED PROVINCES. 

571. lIIIunshi lawai' Saran: (a) Will Government be pleased to state 
if it haJ; \'eceivoo any communication from the Government of the United 
Province!! regarding' the raising of the status of the Judicial Commissioner's 
Court to that of a Chief Court ? 

(b) Wbat will be the additional financial outlay for the esblhli8hment 
·of a Chief COU1i in Oudh ? ". 

(c) Will Government be pleased to state if it has arrived at any decision 
,(In the point, and, if so, to what effect? 

Xr. S. P. O'Donnell: (a) The answer is in the affirmative. 

(6) The details of the scHeme have not yet been worked out, 80 that it is 
not possible to state what would be the financial  effect of the proposal. 
(c) The matter is under consideration, and the Government of J ndia are' 

not in a position to make a Rtatement at present. 11\ any event, however, the 
&Cheme will not be carried into effect unless it secures the support of the 
Legislative Council of the United Provinces. 

R:E-UNION 01' BYLBET WITH BENGAL. 

672. Rai G. C. Nag Bahadur: (a) Are the Government of India aware 
that ,the people of Bylhet desire that their district 8hould be united with Bengal 
and that they have been carrying on a persistent agitation for many years with 
a view to gaining this object? , , 

(6) Do the Government intend taking steps to authoritativ.ely ascertain 
the wishes of the inhabitants of the di,,-trict in the matter of this union (prefer-
ably through r~ elected representatives on the Imperial and Provincial 
· Councils) and to give effect to the wishes of the people, when ascertained? 

Xr. S. P. O'Donnell: (4) and (6). The Honoura.ble Member is referred 
to paragraph] 3 qf the Governmel}t of India's despatch to the Secretary of 
State of the 6th June. MemOl'ials have been received in the past from a certain 
section of the inhabitants of Bylhet &.I>king for the re-union of their distPict 
· with Bengal, but Government are not anl'e of any general desire for a 
transfer to Bengal. 
(c) and (d), The matter is one whioh primarily concerns the Local Gov-

ernment and the local Legislative Counoil, which ('..ontains elected representa-
· tive8 of the people of Sylhet. On the material8 at. pl'esent befol'e them, the 
,Government of India do not propo§e to take a.nyaction. 

~~  
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EXPoaT DuTY OR HInU AND SXINs.. 

1>7S. Xr. X. X. Keddiyar: Will the Government he pleased to state: 
(a) what is the total amount of export duty realised on the lnw... 

hides and likins, from the date of the introduction of the duty, up to date? 

(6) whether it was not declared that the whole of this income is 110 lMt 
utilised for the development of the ttl"""1 industry of India ? 
(c) whether the whole or any part of this income has heen spent toward.-~ 

this ebject? 

(d) if not, whether any attempts baYe -been made towards the develop-
meut of thia industry? 

The Honourable Sir Thomas Holland: (/.I) The gross income derived 
from the export duty on taw hides and skins from the date of the imposition' 
of the duty from 11th SepteUlber 1919 to the end of February last ........ 
&. 1,49,06,000.. 
. (6) and (c). No sochdeclaration was made. My Honourable Colleague, Sir 
George Barnes, gave a promise in the Legislative Council on the 11th. 
September ,H/19 that a suggeation made by the Honourable Mr. Crnm (noW' 
Sir W. E. Crnm) that a portion of the duty to be imposed should he set aside 
fpl" schools of tannery and for propaganda work wonld be carefully considered. 
'this promise was fnlfilled. After careful (,'Onsideration the objections to-
eannarking any particular item of revenue for expenditure on a particular 
object wel'e found to be too strong to admit of the adoption of Sir Erskine 
Crum's proposal in the form in which it was made. At the same time, how-
evlft', the Government of India recognised an obligation to consider favourably 
any scheme which might be put forward o~ the furtherance of the objects 
which Sir Erskine Crnm had in view. The Government of India. now have 
under preparation a large scheme for the aBBistance of the tanning industry, 
and it is only due to the exigencies of the present financial situation that they 
have not placed before the Assembly a demand for a grant on account of th.· 
!!Cheme for the next financia.l year. It is their intention to propose such a 
grant at the earliest possible opportuuity. 

(d) Considerable stimulus was given to the tanning industry doring the-
war by the late Indian Munitions Board, particularly in the direction of 
improving the quality of raw hides and sking, investigating the tanstuff 
l'esources of the country a.nd encouraging the estahlishment of new tanneries. 
Generally speaking, the development of industries is now a. provincial-trans--
fen-ed subject, and it is therefore for the Ministers in the provinces to decide-
'What assistance should be given to develop the tanning indu&try. In view, 
however, of the q>ecial importance of this industry the Central Gov rn n ~  

as I have a.lready informed the Honourable Member, have under prepal'B.tion a 
acheme for the el'tablillhment of an all-India tanning inlltitute, which they 
propose to locate in Calcuttl\ and in which it ill proposed to combine a tanuibg 
rllsearch institute, a tanning school, a demoDstration tannery and a demonstra-_ 
tion boot and shoe factory. '\ 

SEPARATE ACCOUNT OF INCOME ON HIDES AND SKINS. 

574. ltr. It. K. Reddiyar: Will the Government be pleased to state-
what steps they propose ~ a ~ keep a sepal'ate account of the income-

• 
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-realieed from the duties on hides and skina and its appropriation for the PUt'-
poses of the tanning industry? 

The Honourable Sir Thomas Holland: A separate account is, of 
course, maintained of the income realised from the export duty on hides Mel 
skins. The Government also keep a separate account of any money o~  

on the development of any particula.r industry. \ 

WOn.ES AssISTANTS. IN NEW DELHI. 

576. Xr. Piyari LaI Kisra: Will the Government be pleased to lay 00'. 
the table a statement showing.: 

(i) the number of Works Asaistants engaged in the works in New 
Delhi ? 

(il) their nationality? 
(iii) ~ a ona an  professional qualifications. 

(iv) length of service in each case? 

(v) salary paid to each ?  ' 

ColoDAll Sir SydDAlY Crookshank: (f) SeTen at present. 
. lii) British. 

(iis) Nothing is' known regarding their educational qualifications. Six 
of them were recruited in Engla.nd by the Secretary of State a.t the request 
of the Government of India. The seventh was recruited in India. As regards 
their professional qualifications, every precaution was taken to obtain 
the best men possible. Each man is an acknowledged expert in his plt.rticular 
trade. 

* 
(iv) and (tJ). The length of service and rate of pay of each are given 

~  ~ 

Namu. Lungth of; 
Rate of pay. .ervice. 

------
Yeal ... Month •. R •• 

W. B. Cail-n8 '" 6 10 650-60-860 \' 

F. G. Bowden " . B 0 6&0-26-700 . 
W. R. Grant 1 6 &60-26-700 

R. W. Mantle 

~ I 
1 , 6&0-26-100 

H. F. Wilson 1 2 6&0-2&-700 

J. Munro .1 0 7 5&0-25-700 

R. Baker 
·1 

0 4. 560-26-700 

. -In lu',cOl'dance with the l'Uling which the Chair hu juat given. the l'epli81 to iteme ti.) 
aDd (tI) of,thil Question are plac:ed. on the ~  
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Co-Ol'Elt.\TIVE SOCIETIES At"!'. 

57 G. Xr. Piyari La1 Misra: Do Government propose to amend the 
Co-opcrative Societieli Aei, II of 1912? If so, when? 

llr. J .. Hullah: 'l'he question of amending t,he Co-opcrative Societies 
Act, II of 1012, ill the Centl .. 1 Legililo.tiire, in 80 far &8 rerritoJ'iel'J other 
than the Govel'nol's' provinces are concerned, is at present uudcr the consi-
deration of the Gove1'llment of India. In )'esped of Governors' provinces 
since Co-operative Societies are a. provincial and trau!;fcrl't . .J "llbject, the 
Government of India ha.ve decided to leave it to the provincial legislatures 
to etTect such changes in the law as may be considered necesS3IY. 

EI.EtTRIC LIGHTS IN AnAl!. ROAD (RAISIN A). 

577. Ir. Piyari La1 Kilra: IR it a. fact that Akbar Road (Raisina) and 
roads adjoining thereto have no electric l\ghts? Do Government propose 
to introduce eledric lights there? 

Colonel Sir Sydney Crookshank: Akbar Road, Raisina., has no electric 
yoad lights; nor have any of the roads adjoining it, with the exception of 
Quoen's Way. HaRting'S Road and. Kiug George's Avenue. 'rhea.., lire no 
funds from which the C01.t of erecting lights on these roads can be met. 
It is not proposed to provide any fUltiter temporal'Y road lighting, but it is 
proposed to erect the permanent lighting when funds permit of ita 
installation. 

OnICE HouRS IN THE OOVEllKKENT oP UDIA SECRETARIAT. 

&78. Ir. Piyari La1 Jliara: (a) What are the office hours in the 
Government of India Secretariat at Delhi? 

(b) Do some clerks work after office hours? U 80, a.re they paid extra 
remuneration for doing 110 ? 

Ir. S. P. O'Donnell: (a) The office hours are not uniform in all Dtlpart,-
menta. 'I'hey are ordinarily from 10-30 A.lI. to 4-30 r .•. in most of the 
Departments. while in lOme they are from 10-30 A.X. to 6 r.M:. &tIU'days 
,are observed as half-days. In one Department Wednesdays are also treated 
. --as half-bolidays. 

(6) Yes, whenever nooeB8&ry. No extra reQiuneration is paid for ancb 
work except to, the 8Mfiistante in the ~  Section of the Finance Depart-
ment who have been givens. bonus in previous years' for' having to work. 
."ery long after office hou1'8 during the Budget; aeaaon. -

INCREASE 0-' HOUSE-RENTS IN THE DELRI CITY. 

579. Sheikh Abdul.ajid: Is-Government aware -that-the a n~or a in 
Delhi City have been. increasing ~  house-!ents, nor~a~  O&USlDg r~ 
hardllpip to tenants; If 80, does Government 'propose to lDtroouce legislation 
for cOntrolling and restricting bouse-rents in Delhi? 

_r. H. Sharp: Government is-a.war.e that rents have risen. ~n~ ra  
in Delhi in the last. few yeal". There h808 also been great activIty 1D house 
building in and around Delhi City, in New Dlflhi, and in tbe recently planned 
-City Extension.. This activity will be intensified in the next. three or four 



QUJD8TIONS AND ANSWBJUI. , 14141 

:years when it is hoped that the IJUpply will overtake the demand, and. renta 
"Will f&ll in accorilance with Ol-dinary economic laws. It is not, therefore, at 
present (lontemplated to attempt to control or reduce rents by legislation. 

Kr. Eardley Norton: Sir, may I make a personal explana.tion? When I 
spoke on Saturday last regarding the pusage of the Finance Bill, I spoke 011 
tbehalf of the Membel'll on this aide of the House to Members of the Govern-
ment sitting opposite, ill tendering them our thanks. 

It has been _id to me tha.t I have conferred these thanks for their 
eouTtelly and their frankness to members of the Indian Civil Service &lone. 
"Tha.t .Wo,s not my intention at all. I iutend,m those thanks, not merely for those 
Members of Government who belong to the Indian. Civil Service, but for aJl 
the Members of Government sitting opposite whether of that Service or )10(. 

Dr. H. S. Gour: I should like to _y, Sir,:that tha.t was also my intention. 

REPORT OF THE COMMITTEE APPOINTED TO CONSIDER'I'HE 
REPORT OF THE ESHER COMMITTEE. 

The Honourable Dr. T. B. Sapm: Sir, I beg to pre8ent the Report of 
the Committee appointed to consider the recommendations of the Report of 
the Ellher Committee. I lay it on the table. 

Report of a OOIlMJittee appoilttcd to con,ider tlJe R(Jport of tlM E,lJtJl' 
) Committee. 

We, the undersigned members of the Committee appoint1d t') consirler the 
Report of tile Jl:suer Committee and to make our reoommendatione thereon, 
h.,ve beld six meeting8 and duly considered the Report. 

2, Lioutenant-Colouel Herbert resigned his loember!lhip' of the Committee 
on 1l0Collnt of' inriisposit.ion ILnd was not pl'elent at au:v of our ~ n  

Mr. A. D. Pickford was appointed in his place and took his 8ell.t at tbe fourth 
meeting of tbe CommittM. 

8. 'rhe lilDited ~ at the disposal of the Committ.Pe has prevented them I 
from ~o  iuto the constitution of the Mtldical Servioo3 and t,be ~ ra  

·or otherlVilf:! of the ~  u"<l.tion of the Civil Medical Servioe fl'om the Army 
Med"a.l 'Servloe. The C.lInmit,tee is, therefor!', unable to etpress any definite 
opinion on the ro o a ~o  the Esber Cummittee in this behalf • 

• '  4 The n n~oa  of va.rious legishtive duties have prevcntl>d ~ full 
attendance of membel's at all ~  but at each meeting a substantial 
majority of r~ were present. W· e al'e unanimous in OIU reconun8uda-
tion. t'x(!epting t.hat our collertg'ues, MI'. Samarth aut! MI', S. Sinha, dislSent 
fr.lm the 1"lIJomm,'nclation't'lDhodie<l in rroposed draft. resolution II hel'ellnder' 
ill 80 far as its proviso is COnCC1'IlllJ, MI', ~ ar  Rai Jadu Nath Majuwdal' 
Bah;tdul', Sir JII.m8ptjee JejeehlJoy, Mr. S. Sinha a.nd Lieutenant-Colonel 
·Gidney di8slmt. from the recolumendation elDhodied in the proposed draft 
Tt'so\ution I II hert·uuder. llbai Man Singh would prefel' that propolt'ld flraft 
rcs,llution VI[ ~  oontllin II. provitio that, in seie.;ting can:Jidates fOl' 

~  CClIurnis9ions, r ~ar  should ~ hoJ particularly to the interests of 
the daMsel' that supply the gl't'ater uumber, of meo to the Army. 

o. Far tbe purp<t$e of 6ltpediting the dillposal of the .object in the Assemb-
ly and luaking it convenient for the members to propoee. any ameDdmente or 

lI. 
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81tf'rations we bave embodied oor oonclu.ionl in the form of r~ o o o  to 
bt'I moved in the All8elnbly. 

6. Our. rocommt'ndatioDs 1I11"! contained in tbe following tlrart resolu-
tions ;-

\ 

'I. This AHf'mbly recommends to the Governor General in Council: 

(0) 'rbat the purpose of the Al'my in India Ihult be h("ld to Le th& 
dl'fence of Iodia again.t esternalaggre8sion and tbe mainfif'nance 
of n~r a  peat'e and tranquillity. To the ~  to \\ hieh it 
is necessary for India to maintain an al"lny for thNe purposes 
ita organil!&.tion, ~n  Rnd admibi.al'lltion sh-oulti ~ 
thoroughly up .. to-date, and, with due regard to Indian conditions 
in IUlcord"nce with prt'llent-day BtandaNII of efficiency in ~ 
BrW.b Arn:-y 80 tbat when the Army in Jodi&. bas to cll-(Jpt'rate 
with the British Arm,! On any occasion, there may be 110 dis-
similarities of orgatllsation, ete., which would rt'nder suob co. 
operation difficult. For any purpose other than thoae mentioned 
in the first sentence the ohiigation8 resting on India .buuM Le 
D(' m(>re onerOUI than those resting on the Self-Governing 
Dominions, Ind should be undertaken .ubjeat to toe same con-
ditionl as are appliCllble to thOle o n on~  

(6) ,To If'podiate the assumption underlying the whole Report of 
the E.sber Committee :-
(1) That tbe administration of the Army in India l'amlOt he 

considered otberwise tbl&D as part of the total armed 
forces of the Empire, and 

(2) That the military l'eBOUTC6R of India Ilhould be devt'loped 
in a ma.ntler Iluiled to Imperial ne<'E' .. ities. 

]f. Tbil AUt'mbly rccommpnds to tbe Governor General in Council that 
the Army in India .hould not, as a rule, be employed for servioe out.ide 
tbe external frontiers of I lidia, except for purely d.,fenlliv8 purposes, or 
with thl! previoull consent of the Govel'nor General in o n ~  in very grave 
emergencies, provided that this f,',olution doee not preclude tbe em.plo,ment 
on ·prrison duties overeeas of India.n troop. at the elt.-enlle of His MItJtllty'a 
Government and with the consent of the Ciovf'rnment of India. 

11 I. Thia ARRembly recommends to the Governor peneral in Counoi' thllt 
the absence of full r on~  govp.rnmcnt in India; the differenclIlI io condi-
tions bet,wP-t'n India and England, and tbe provisioD8 of the Government of 
Imlia Act do Dot""fvalTaDt diifer(:ntiation in the army IIdministl'.lt.ion betwfIIf'n 
India and England ip regard to the altilMte control of, and responsibility 
for, the defence of the conntl'Y, a~  thfi't, i!l vie,! of the ~ ra  of 
aRlimilating the 8vstem of admlDlstratlOn III Inch. to that 10 the United 
Kingdom, which bal. ~ n rr v ~ ~  8fwr ro n~  experimeDf'fl, and thE' 
deoirabilityof emphaslzlDg the prtllclple of the ult.IIDate suprfmllcy of th& 
civil Jll1wer. it ia euential that tbe Commander-m-Chief IIhould, without 
prejui'ioe to bil official prcc4.'dence, ceaee to be a ~ r of the Govprnor 
General'" :Fxt'cutive CouDcil, and that the Portfoho of Defence, induding 
Supply.should be entrusted to a civihan mt'mber of tbe Eueutive COUDC·it 
aSl!1steJ l.y an Army Council ~n n  the ~ o ~ n n  lind other 
bigh miJitliry esperi.t! Bnd· /J. certam number of clvillaos, more or le.s On the 
Dlol1el of the A·rmy Council in El)gllnd.· 
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tV .. ~ AIIBf'mbly reoommends to the Governor Genf'ral in. Connoil t.hat 
if the Portfolio of ()('fence including Supply is not, entl'llsu.d to a civilian 

~r of the ~ v  Couocil as rel:ommellded ahove. the proposal of the 
o ~  of the E.hl·r CommitteI' for thl) erration of a separate departmE'ut 

for ProductIOn Hnd Provision under a mf'mber of the Executive Council be 
n!'t accel·tel'. aDd tbat the propr'sal of tbe minorit.V, n.m&ly. a~ the r ~ on­

lIiLilitv "bould bl:! f'ntrustf'd to R. Surveyor-General of :O:upply, who should 
he a civil ID('mber of ~ Commander in-Chief'lI Military Coundl, be accepted. 
Thit' would seelD to hsve t.he mprit of being more logical aud economical 
and would have the furt.her advantage of avoidi,ng the addition of a civil 
member to the Execut,ive Conncil in connection with military administra-
tion. . 

V.This ~  recommt'nds to the Governor General in Council that; 

(a) The Commalld!'r-in·Chit"f and the Cbief of the General Staff in 
) naia IIheruM 'be appointed by the Cabinet on the nominatioa 
of thlil Secret:try of state for India in cODFult&tion ~  the 
Government (If J ndia and the S6cretary of State for WIlt' .. 

(&) In the cue of Army Commanl\eTlil whQ arc officers ot the Indian 
Army the o ~n  .hould be by the Secretary of State for 
India on the nomination of the (Jovemmenl ot Judi •. 

«(') Appointments to the officetl mentioned aga:nst Serial Nos. 3, 6, 7r 8. 
Ill, 12 (Heport Sclle/!olc anocxt,d to Section VI) should be made 
in the manner propotll'd for Army Commanders. 

(d) The R.T'pointmf'nt of Secretary to tbe Military Department, India. 
OfficI', should lIe made by the Seorf't>l.ryof State on the reCOID-
mE'ndatinn of the Government of India and aftE'r advice obtained 
from thl' Chief of the Imperiltl General Staff. He .hould, 81&-
otJitio, have the status of a Dl'puty Chief of the Imperial 
G f'nerli1 Staff, an'" sbould !lave the right of attending the 
meetings of the Army Coo.ncil wbeD qUdtions affecting India are 
diFcuslled. He should not Le ender the orders of the Chief of 
the Imperial Gener"l Sta:lf. 

VI. Tbi, Assembly recommenlls to the Governor General in Council 
that tbe Commltndt'r-in,Chi"fs right of corrt"s}lond.'nce with tbe Cbief of 
the Imperial Geol'l',,1 Staff should be .ubject to the I'estriction that it does 
not commit the Government of Indill to IIony pecuniary r&.opoDsibility or 
any lille of militar\' policy which blls oot aln>ady hfen the subject of dl'cision 
by ~  oopies of all such (!orrelpoudence at both I'ndPheillg rn ~  

furlli.hed to the Governmtmt of India and the Secretary of ~ a  for India: 

VII. This ~  recommend. to the Governor General iu Council: 

(a) 'l'hat the ~ ror  India.n suhjl'cts should be freely admitted 
to lill arms of Hill Majesty's milihr'Y, naval and air fOl'ces in 
India and the a.ncillary llerVICes and the auxiliary fortes, that 
every encllurlg' mput ~ o  be given to India.lIs -inl·lodillg the 
edu{lated middle dasElet!-8ubjpot. to the presoribed Ftandards of 
fitul'!8II, to entpr t.he o ~ ron  rauks of the AI"tlly, lind thllt 
in nominating ~ a  "'r the fnll'ance exam in rtion, ulJottioial 
ludia.ne sbvuld bt 8ss'lciKted with tbe nOlDinatmg authority • 

• 
n2 
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(6) 'J'bat not less than 26 per cent. of the King'. Commiltion. gponted 
every year .bould be giyen to Hi. Maj_y'. IndIan 8ubjictt to 
start with. 

VIII. Thi. A.embl, recommend. to the QoYll'Dor General in C01lnoil I 
(a) That a ~  facilitiee .boutd be provicJea in India for. the 

preliminllry training of Indians to fit them to enter the Roya' 
Military CoU.ge, 8andh1lrlt. 

(b) That the deeirability of e¥tablishing in India a Military College, .uoh 
as Sandbont, .hould be kept in view. . 

IX. Thi. Aa.embly recommend. to the Gonrnor General in Council 
that, in th .. intereetol of economy and in ,iew of the likelihOod of the growth 
of the Indian element in the oommi.ionod ranks, it ia 811eDtiai that before 
...ted Uttered. arise, the pay of all oommiuioned ranb in an branch .. of the 
Army mould be fixed on an Indian bul. with an c.lveneu allowance in the 
oue of Briti.b offioer. and witb a' .imilar allowanoe for Indian officers holding 
the King'. Commi •• ion, when tening oversea •. 

X. Thi. Assembly recommend. to tbe Govemor General in Council tbat. 
in view of the n~ for the preparatiQn of Iudia to undertake the burden of 
.elf·defence and in the intereatR of economy, it it euential that .. aerioDl eftort 
.b01lld be made:-

(a) To organise and encourage the formatioD of an adequate  Territorial 
Force on attractive conditions.' . 

(6) To introduce in tbe Indian Army a system of short oolour Be"ioe 
followed by a few years in the rellerve. 

(c) To carry out a graduHl and prudent reduction of the ratio of the 
Briti.h to the Indian troop •. 

XI. Tbis A.tembly reoommt'nds to the Governor General in Council that 
officers in the Indian Territorial Force Ibould have the rank of 2nd·Lieutenant 
Lieatenant., or higber rank, a.a the ca.!'e maybt', and that no distinotion Ihould 
be made between the Indian Territorial ForOf' and the Indian Al1lliliary Force 
in respect of !.he authority whiob signs the COJDmiBlions, and that officers in 
these two Forces should take rank inter .e according to dates of appoint. 
mtnt. 

XII. This AlI8embly recommends to tho Governor General in Council 
that no ;>TOpO.IIl. f()r intert..:hange of offit..:er8 between the Britisb aud 1 ndian 
Servioel should be carried out unlese the following conditioDs are satis-
fied:-

(a) That the COlt to Indian revenues should not be thereby appreciably 
in creued. . 

(6) That luch proposals should not be allowed to interfere with a steady 
expansion in the proportion of King's Commission. thrown 
open to Indians in the Indian Army. 

(e) That the ~ an  of Briti8h officers .honld, in no way, affect the 
control of the Government of India over the eutire Army in 
India. 

XUI. Tbill ABlembly recommend. to the GovMIlor Geoeral in Couno.il 
that, having regard to the ~ n of h'o additiODal Command. in India, 
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the Government of India do con,ider the expedienoy of reducing the sizp of 
the administrative staB at Army Headqoartel'l, 

XIV. Tbi. AFselJ)bly recommends to the Governor General in Council 
that, aa lOon 8S the external and internal conditions of India permit, the 
Governor General in Counoil should, with the concorrence (If the Secrt'tary 
of State, appoipt a Committee adeqoawly representative of non· official Indian 
opiniou fOl' the purpose of examining a.Dd reportiug OpOD. : 

(a) The beat method of 2'iving effect to the natural rights and aspiration. 
of the people of India b take an honourable part in the defence of 
their country and prepare the oountl·y for the attainment of . fuU 
rt'Spooaible govMument which hili! been declared to he the goal 
of British policy; . 

!6l The financial oapacity of India to he'll the r ~n of military expen-
diture; 

(e) Her claim to equality of status and r~ n  with tbe Self-Gonra-
iog Dominions; and 

(d) The methods of reoruitment to the commissioned ranke of the IndiaD 
Army. 

XV. Tbis ~  recommend. to the Governor General in Council that 
Anglo-Indians should be included in the termll 'J ndian ~  or 
, lDdiaDII/ wherever euch terms ooeur iD the above rpiolutioD. . 

1. The Committee desires to pxpre81 its deep lense of (.bligatiou to Sir 
Godfrey F(,ll for the most valuahle 1l8si"taneE' it has received from him 
throughout its deliberatioDs, aDd to ackoowlooge the kiDd and helpful st!Tvices 
of it. Secretlory, Lieutenant-Colonel Lascellcs. 

DRULI: } 
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THE INDIAN EMIGRATION BILL. 

Xr. C. A. lDne.: Sir, I beg to ask that the introduction of the Emigration 
Bill ma.y be postponed' till later on in the d&y in order t11&t the introduction 
ma.y be made by the Honourable Sir George Bunes who is at present ill the 
other Cha.niber. . 

The Honourable the President: I think the Honourabl6'iMember might 
move for le&ve to introduoe the Bill and then move the adjournment of 
the debate. 

Xr. C.' A. InDeI: Sir, I beg to move for leave to introduce a Bill 
to amend the law relating to Emigration. 

I also beg to move that the debate on this Bill be adjourned until later on 
in this day. _ 

The motions were adopted. 

THE ~H  TRANSFERS AND BEQUESTS (CITY OF MADRAS) 
BILL. 

Ir. T. V. 6eahagiri Ayyar: Sir, I beg to move that tbe Bill to declare 
the rights of Hindus to make transferil and beqUestH in favour of unborn persona 
in the City of Madt'88 be taken into consideration. 

It is hardly necessary to explain to the House the reuons underlying thi. 
Bill again, as I fully explained everything that was necessary in connection 
with the Bill the other day j and the Statement of Objecte and Reasons which 
1 have apptlnded to the Bill giVel all the argumeuts which led me to introduce 
the Bill. I therefore move that the Bill be taken into consideration. 
The motion waa adopted. 

Lala Girdharilal Agarwala: Sir, 1 wanted to move an amendment. 
The Honourable the President: The Honourable Member is too late. 

1 understood he was going to discu .. the Bill. The Assembly has decided 
here aud now to take it into consideration. 
Xr. T. V. 8eBhagiri Ayyar: I move tha.t the Bill be paaaed into law. 
The moti,9n was adopted. 

"'It:!' 

THE TRANSFER OF PROPERTY (AMENDMEN'f) BILL. 

RaG Bahadur T. Rangachariar : Sir, I beg to move for lea.ve to 
introduce a Bill further to amend the Transfer of Property Act, ~  

Honourable Members are aware that the Transfer of Property Aot, 1882. 
deals with certain. methods of transfer, and provides regulations for sales of 
propertY't mortgages, gifttl, ptc. . 
It will be observed that section &4 of the Act provides that sales of 

immoveable propertitlll of the value of oue hundred rupees and upwards can 
only be made by a. registered instrument. Section 118 relating to exchanges 
makes section 54 applicable to exchange transactions. 

Section 107 relating to leases of immoveable property and for a.ny term 
exceeding one year can be made only by a registered instrument. On the 
other hand, section 59 wllich deals with mortgages states that, where the 
principa.l money secured is one hundred rupees or upwards, a mortgage can be 
effected only by a registered instrument Iligned by the mbrtgagor and a.ttested 



• 
TJU.NSPER OP PROPERTY (A \I END MENT) BILL. 

'by a.t least two witnes!les. A similar provision is to be found in the ca.se of 
gifts in seetion 123. Honourable M embers will therefore see that there is a. 
difference ~ n the two forms of dooument, but in the case of 1I&1e, 
-exchn.nge and l6&8es there is no clause required, as·to the attestation by two 
witnesses at'least, but in the ca.se of mortgages and gifts the clau,e appears. 
Now the question which arises is, wby should this difference be observed 
,between the va.rious classes of documents as regards the n ~ of Property 
Act ~ 'rbe question is becoming very importa.nt since the decision of the Privy 
Councilln 85 Madras which I will refer to at onoe. Tbe diffeftlnoes and 
inconveniences in the law happens to come into prominence only when such 
-documents have to he proved or enforced in Courts of law. Sections 68 to 
71 of the Indian Evidence Act deal with this subject of proof. Proof is one 
thing, bllt validity is another. Section 10 of the Evidence Act makes proof 
a dO(lument required by law to be a.ttested easy enough. So far as proof is 
.concerned, there is not much difficulty for the mere admi88ion of execution is 
enough. AN to the va.lidityof the instrllment the matter is different. Now 
the theory of attestation and the reason for requiring a particular kind of 
proof is not, as is suppolled, that proof by the attesting witness is the best 
evidence, but that he is the person appointed or agreed upon by the parties to 
-depO!le to the circumstances attending its execution. . 

The \'eal q.nd essential object of attestation is stated to be' protection 
againldi forgery, f01'(,-e, fraud or undue influence.' 

The Privy Council decision in 35 Madras points out that attestation is 
mntended by the Legililature as" 'safeguard which the law intended to impose 
-against the perpetration of frauds I and as a' barrier against perjury and 
mud.' 
But when we come to exa.mine as to what is exactly'necessary under the 

law.!ll it is administered to rov~ a document required by law to be attested, 
we lind anomalies arising, which I will at once point out. The substance is. 
ignored and the form alone is adhered to. .Reference may be made to a few 
. decisions which were passed prior to the passing of the Privy Council decision 
in 3a Madras, notably to a case in 26 Allahabad, on page 69, where the 
leal'nedJ udges in holding that attestation in section 59 does not mean 
only attestation of tbe execution of the deed in the pl",Jl86nce of 
witnesses, but includes also attestation after execution of the deed of the 
acknowledgment by the executant of his signature on the deed, and adverted 
to the social institutions of this country in which it may be extremely difficult, 
if not impot;sible, to obtain evidence of actual execution by a Paraa1ta84in 
woman. But the Privy Council over-ruled tha.t decision in 85 Madras. 'The 
pen;on,' they liay, (must be present and see what passes a.nd must actuallv 
see the ha.nd moving.' Otherwise it is not valid attestation. In placing th{s 
strict and limited con!ltruction reliance is placed on the language of the old 
Will'! Act under which, by virtue of the language used therein, it is pointed 
out tha.t the witness may attest either on witnessing the actual execution or on 
aeknowledgment hy the executant as an alternative. It is now settled law 
that an attesting witnes8must witness the a ~  execution of the document. 
~ a  is how they put it. Now, admission of the executant, though it is suffi-
I.licnt proof against him under section 70 of the Evidence Act, is not sufficient 
io render it valid uDles!! the attesting witness is proved to have seen the actual 
execution. In Do later case,-in the Privy Council decision in 81 Allahabad 414, 
their Lordships held tha.t the requirements of the law in that case were oom-
plied with on the facts. The attesting witnesses were well a.cquainted with the 
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voice ,of the ladies, and thougb they were seated behind a parda.b. the witneeaee. 
recognised the ladies by their voioes a.ud they .w the hand moving through the· 
chicks; and therefore, theybeld that it was 8Ufficient. But in 46 Caloutia. 
7 ~ tbe proof forthcoming WIWI hald insufficient where it was found that 
though Done of the witn8l!8e. 11801' the executant, a Pard4ftaa!ift lady, ,ign it, 
her son took the document to bis mother for signature and said it bad heeD. 
aigned by ber. The word. used in the Transfer of Property Act being t a.ttested 
and not acknowledged' the Court held that that was not sufficient proof. 
In a very curious case in Madras, in 17, Madras Weekly Notes, 583, their 

Lordships, Justice Saduiva Ayyar, who has considerable 6xperien(le ill these· 
matteJ'8, and Jw;tice Spencer, who is also an experienced Judge, Mid that even 
where the defendant admitted execution of ",hat purports to be a mortgage, 
they were bound by the Privy Council decision and held' that. the tranMActioD 
would not be a valid mortgage if the defenda.nt did not admit that it was 
attested by two witneMetl, who 11&1' him execute it, or if it is not proVl'fi that it 
W&8 attetrted by two witnetlM!l who fIB'" the execution, that ill, the hand moving. 
If perchance t.ht' wrtne8f1t'8 though pl'E!Sent were absentminded or did not 
recollect having ~ n t.he a.ctna1 execution thou'gh they hone!ltly b(·1ieved it was 
so executed, Imeh testimony would not be enoogh. Section 71 of the }:videnoo' 
Act, aa I have already lltated, provides in such cas eli for proving execution. But 
Ilroof and validity are two different. thingf'. The l'igoul' of the law is 
tlUch that it if; held that. t.he mark or I!ignature mUl't have heen. 
affixed in the prel'enee of t.he witnel'I'et:. I n another CUl'iOll1l ('BFe in 2 I), 
~ra  Law Times, 20, it wa" found that the two witnessel! 8ttually ~  
the execution of ~ mortgage by one executant --the document WOf; eXI!cuted 
, by two people--the oj,her man was in jail. ~  two ~  went to jail 
. to witnetoR the e-ecution of the deed ill the jallby the COllvi<>t. They ,,,ent 
there, they sa", the other man execute the docull\ent, hilt they did not *eMt 
again, althougb the document wall signed by hoth the eXClmtantH in the 
presence of the witneslleR, the two n~  having attested itefore the other-
man signed the dOl.'umellt. The Court held that RO far Bt'I the (·o-execl\ta.nt was 
concerned, there was no \'alid mortgage, and therefore llO relief ('ould be given. 

The Legislature has there/ore impo"ed very Rtringent conditio",; in the 
case of a ·mortgage. The quehiinJl now for consideration ill whether anr 
(lhange in the law is ncceRsary? If the provision as to attc!<tation is intended 
to be a safeguard against fraud and perjary, such a protel.'tioll if! no more 
uecessary in the cal!e of mnrtgages and giftH than in the CSHe of salcH. The 
anomaly of the position become" clear when we lIee that" mortgage, fiay for' 
Rs. 100, is regarde<1 all a more solemn tt-anl!8ctioJl and require!' a ~ ron r and 
strider £ormof elecution than a sale of landR worth !':everal lakhs of rupee!!. 
The law is supposed to asllUme th8.t the palties have agreed that the attCi'tors 
are to be the witneslles for the tranHa( . .'tion. Why Inwh an aSllUm},tion is 
necetl8ary or useful only ~ the case of a mortgage it is difficult to see? The-
pro'ri&ion is clearly not justifiable on the gtowld of logic, and the Legislat.ure-
saw this and in A<->t XVI of 1917 a palliative moatiure ."'&.11 adopted ~o far as 
the United Provincell were cmwerned. By that enactment it ",,'aH enade(l that 
'!{ortgages 'or giftft executed before Hil5 are valid though the witncl!f.ies 
dlduot see' the executa.nt Mign the document, provided that the witne"",ef! 
reoeived ffOm the executant a. perllOna.l acknowledgment of the saDIe, My 
view, Sir, i& tha. t thia do. as .not go far enouj!h. The formaJitieM in the law are' ,0 strict that it i, very doubtful jf toe olfPinary litig&nt or eXEJcutant of· ... 
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document a.t all realises that there is any diiference between sales lind mort-
gages. The matter becomes of pl'II.Ctical importance only when the mattel' 
comes into COUlt. In the case of Pardana81",n ladies, real hardships a.re C&118ed, 
and the c&&e in 45 Calcutta. 740, which I ha.ve already referred to, illustra.tes 
this clearly. And in 14 Calcutta Weekly Notes 168 their Lordships of the 
Calcutta' Higb Court say that a strict interpretation of the word {attest' 
would upset a frequent practice in oases of execution by Pardanaahin ladieR and 
in many ca.s8B o ~ make attestation of na ~ a  impo88ible. 

The necessity for attestation in English law seems to he based on historical 
raaRonll, and the introduction of such a thing in India for the .documents ~ 
question is wholly Bnomalous. Even in 1'egard to wills, acknowledgment of 
execution is enough. Uniformity in the law as regards the various provillions 
ill highly desira.ble. It cannot be sa.id that mortga.gors Bre now pl'aCtically 
protected by tbill Rafegua.rd. CaReR of undue influent'e and fraud are as 
common or as ral"e in the c8.lle of mortgage!! 8S in the cafle of sales. But the 
procedure in this country relating to regiRtration affords ample protection and 

o ~ ar  against snch pmcticeR and aII'm !;ecures due publicity. It is true the 
Pri",-Council ill 35 Madras 817 do n(lt lament the .. trictneRR of the law, 
but ·""D.Y that 'the !'locini institutions of the countrv make it neceSRary that 
theRe l;arriers agRinst perjmy a.nd fraud .. hould not Le removed'. But one 
ma.y venture tn differ from that august body at leaRt in this ASI'embly. 
If the cxecutant intended tQ and did ~  t.be mortgage r ~  in 
the deed, and if the exeeution is a('knowlt'dged openly before, and. vouched 
for by, puhlic officers of the standing of Sllh-Registra1'8, that ought 
t.o be a sufficient protection aguin);t any perjury or fraud. :Moreover, the 
trallR&Ctions Gome to be inve"tigated in Court.R 10ng after they took a ~ 

Honourable Members will remember that the period of limitation for 
mortgages is 60 !ea.l'R and wben a. plea i!'l taken of no valid execution, after 
the original parbeR to the an~ o  are dead or are not available, just cla.ims 
stand "erious riskH of being negatived unlel's the pa.rtieR are able to secure false-
evidence. Even if the ~ n  witnCRses are present in the room and they 
are careless enough to he non-oht;ervant and though there i" no earthly doubt 
as to execution, if they did not actually observe' the hand moving, the docu-
ment is invalidated, Where we have an elaborate machinery provided for 
getting dbcnments registered by responsible puhlic Rerva.nts, "nch artificial safe-
guards are alt.ogether uncalled for and unmeaning. If the executant does not 
appear to admit execution elaborate" provision is provided by Rection 83 to 
lIecl1)"e a duly authorised person to admit execution. Wha.t iR the gua.rantee 
that if It man is prepa;red to practise a. fraud he will not arm himself with two. 
witnelilles to see to ttJe execution or to swear thev !l8.wthe executant sign ? 
Any two witnesses a.re enough. No qualification iR impoRed by law. It iR an 
illnsorr. R3feguard again !it fl'aud, undue influence or coercion, On the otlter 
hand, It encoura.ge" faIlle n ~  a.nd otTers a premium t.o perjured evidence 
and o ~ conditions which Bre very difficult of fulfilment. I have known 
caseR where a careless pleader'l; omiSRlon to ask the attesting witnes!! the exact 
question hlUl been taken adva.ntage of in appeal a.nd the validity of the docu-
ment impugned, because there iR no evidence that they o.ctually saw the 
. executa·nt ~  The Act of lin 7 does not go far enough. It does not 8.pply 
to all prOVlllces, o ~  it may he made applic8.ble. The exi"ting law makes 
an unneceR!I8.1'y and unmeaning ~ n on between the va.rious clal'scs of' 
transfel' inter 1';1JO,. It is not in conformity with the actual pmctice in the-
country. Oftentimes.witnesses are oUled in to attest after execution and they 

I 
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, (Rao Bahadur T. RangacbariM-.] 
~  perforce (,'OmpeUed to say that they saw the ~ on  when in fact they 
-did not. .., 

I beg ~  to introduce the Bill. 
I 

Dr. H. 8. Gour: Wbile I fully' symr-thise with . the mOver of this 
AI 'Bill in his dort to stamp out .. gr\)wing evil, I do not think thatthe 
rem.edy he has proposed will stop the evil at a.ll.Sir, .the ~  of law il 
-&1ways an UDS&voury subjed; in a mixed audience of lawyers and laymen. 
But I sball very brietlv state, for the information of this House, what the 
-defects are which the Honourable Movel' seems to remedy. The Transfer of 
Property Act recognises five classes of transfers. I give them ill their more 
·logical order than they occur in the Transfer of Property Act, The fi·l'Mt class 
~  transfer is a we where a property is sold outright in favour of the purcbaser 
"i»r vendee. Akin to the -.Ie is a gift where a property is given a."." 

~ o  any consideration. Next comell in exehange where one property IS 
·tra.nsferred in exchange for another property. Then come two other classes 
~  transfer, ll&JDely, leases and mortgages. A lease, as everybody knows, is 
the creation 0111. limited right over oue's property in fa.vour of another, and .. 
mortgage is also the creatioll of a similar right ill which the remedy is very 
<Often postponed. Now the Transfer of Property Act, as at pr8118nt constituted, 
requires that there o ~ be no attesting witnesses to evidence a sale, it being 
'an out and out transfer of property a.nd rightis, past and present, that the 
'fendor had to give in favour (If the purchaser, and the Transfer of Property 
Ad; therefore does not require the preflence of two a.ttesting witnell8e" fOT the 
.purpose of effecting a valid conveyance. The same law holds good in the case 
'Of exchange, but when we come to a gift the law lays down-a.nd lays down in 
,,!,ery unmistakable termR-that it requires two attesting witnesses to validate a 
dee() of gift. 1 advert to these fa,(.is because, as Honourable Members will 
,p1'8llently see, if the Honourable Mover's Bill is logical, all his arguments 
applicable to the case of a. mortgage aPely equally tsl the C&l!e of a gift and 
while he seeks to remedy a defect in section 59 of thl Transfer of Property 
Act, he leaves, alone . .'. • 

Rao Bahadur T. Rangaehariar : I have moved foramending 1)oth. 

Dr. H. S. Gour : I Il00. He also seeks to amend ",ection 12.3 of the 
"Transfer of Property Act dealing with gifts. Now, Sir, 110 far 8.8 the mortgage 
is concerned, it is perfectlr true that till the decision of their Lordships of the 
Privy Council the High Courts in India weredivided,and sbarply divided, OD 
the subject of what constituted attestation. Aooording to ODe view, a. person 
was a competent attesting witness if he snhscribed his name to a document 
af1ler having seen with hili own eyes the executant or the mortgagor signing 
his Ilame in his presence and in the prel!ence of his co-atteliting witnclllleR, and 
if he did not !lee the mot1ga.gor sign in hill own prCl1ence and in 
the presence of hill co-attestor, the whole mortgage-deed was conKidered 
invalid. According to the other High COUliM the view was that it 
was not neoessarvIor the purpotie of II. va.lid mortgage that the attesting 
witneHlills flhould have actually seen the exec.:utaut affiJ; his signatllre in 
their presence. It would he 8uffieicutif, balf a. mQlllent after the attesting 
,witncs,¥,R were <-'aBed ill to suLscl'ibe their name, the executant a.dmitted to thern 
'that he Lad affixed his signature to the mortgage-deed. In the conflict of 
the law. a case ~  up to their Lorc.ltilAips of the Privy Coun",} and.iu a 

\ 
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o(.'oneidered judgment their Lord .. hips ruled in fa.vour of the first view, that 
is to say, their Lordships of the Privy Council adopted the narrower construc-
tion of what conhiitutes atte"tation within the meaning of section 59 of the 
Transfer of Property ~  and the l'esult of this narrower construction has 
been, as pointed out by the Honourable Mover, that the price of a~n  

witnesses hllB gone up by leaps and bounds. It has led to an incr&e of 
perjury to an alarming extent. I have known mses in my own practice 
where persons were made to write 'Signed by A. B. the mortgagor in 
my presence' and afterwards when they wel'e called upon to depose they 
1IIoid 'Yes, they have written 80,· but all this is simply a reproduction of 
what the mortgagor 88.id. He Ii&id 'I have signed. It is as good as my 
signature. The mortgage-deed is executed by me. You can Bubscribe to 
it and I have done so '. 1  . In other words, the result has been that a number 
of suits founded upon a good mortgage have been thrown out by the.Cou.rtR, 
and the first thing that a litigant now does before launching a suit on his 
mortgage is to make sure that his attesting witnesses a.re loyal to him and it 
leads to an amount of perjury and subornation against which the Act of 
1918 to which the Honourable Mover referred in his opening speech wae 
intended to give IlOme relief .. Now, Sir, two courses are open to this House: 
The first is to do away with the attestation clauses altogether, both in the 
-case of a mortgage, as well as in the cue of a gift, e.nd the second thing is 
to assimilate our law to the Act of 1918, that is to say, legalise the Il8COnd 
view which was taken by the High Court and overruled by the decision of 
the Privy Council; and the question before the House is, which of the two 
courses should be adoptt->d. Now the Honourable Mover MyS adopt the 
fh'llt course, namely, do a.way with the attestation altogether. My submission 
is it would not satIsfy the ends of justice. The better course that appeals to 
me is that we must a.ssimilate the present law to the law of 1918 and enlarge 
tile provillions of sc(.1.ion 59, and, if necessary, also of section 123, by 
legalising an atttlstation in the second sense to which I have just adverted. 
We-I and the Honourable Mover-therefore are at cross-purposes, not 
upon tbe evil wbich be has very clearly pointed out, but upon the remedy 
which that evil is intended to control and check, and it is upon this point, 
therefore, that I wish to address this House. 

The Honourable Member haR pathetically mentioned the case of Parda-
""skins and said that in the case of a Pardanaal&in lady it is almost physically 
impossible for the attesting witnesses to f;ee the fair hand affixing its signature 
to a deed, and the result therefore of the exi .. ting law is that Pardana3Ain, 
by the very necessity of the case, are diRquaJified to execute deeds of mort-
gage and of gift. He has fUl"ther pointed out tha.t registratioQ in any case is 
a sufficient fIIafegual'd against any evil of a. deed being executed by imposition 
~r fraud. Now, Sir, I wi"h to addresR you on these two questions. 

As regards the Pa1'dattaslzin lady, it is perfeetly true tha.t in some cases it 
bas he en hid down that Illliesf; the 'atte!ltillg witnel'sef; have actually seen, 
11. l'al'llfJ,naskin la.dy aflixillg her signature to a deed, it ill not a. sufficient 
attestation. Rut it iR equall'y true that the contrary has been laid down 
more recently by their LordshiJ>ll or the Privy Council. But whether the 
view of the Privy Council inclines to olle or the other view is not really 
the main question. The ~ on hefore us is : Shall we do away with the 
JIottestation cmuRe altogether, and, if we do away. with t.hat ~ a  shall 
'We have dOlle away wit,h the evil from which tbe country suffers? Now, 
I submit that my Honourable frrend, the Mover of this Bill, has not 
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taken suffioient &ooount of the peculiar na.ture of a deed of mortgage ud a 
deed of gift. He has pointed out that ill the case of a mortgage, the period 
of redemptioll may be !WI muoh as 60 y8lPol'8, and what a pel'8on or ~  may 
be recleemed or foreclosed y8&1'8 and years after he is gathered to the major-
ity. ··"0" in that case it il ell8entially lieces .. ry that beyond the mere fact. of 
registration, there is BOme aa.feguard agaillllt impoBition and -fraoud, not to 
mention undue influence, and ill England as we111108 in all other civilised ooun-
tries, 80 far &8 I am aware, the only check that the law affords is that two 
tespectable witnesses shall attest the deed and be ready and willing to ewear that 
they were present attha time of execution. and can testify-to all the attendant 
circumstances. Now, hoW"'om the mere fact of registration do away with the 
neceuity of this? All that the Registrar is called upon to do tinder the Regia-
tration law ill to see that the executant admitf; the execution of the deed. It 
has been laid dolt'll in several casell that it ill not the duty of the Regit.-trar 
to bold an inquisitorial inquiry into the mental condition of the executant, 01' 
the eircumataaces Tefiecting upon the validity of the dced. Hit! IOle duty i. 
to aatilIf" hiDlllelf that the mortgage or deed W808 executed and ~ execution 
admitted by the e:a:ecutor. That is all that the Regild,rar ill called upon to 
do. That is all the Registrar is bound to do. That is all t.he Registl'al' in the 
generality of cases actually doee in pmctice .  .  •  • 

" The' il:oDourable the President: I am not qllite !mre at what stage of 
his argument the Honourable Membel' ill, hut I may remind . bim that the 
standing orner, under which the introduction of 110 Bill may' be opposed, 
admits a. brief explanatory statement bytbe intrOducer of a. Bill a.nd by the 
Member opposing: I allowed the Honourahle Member, who moved for leave 
to introduce, a period So little shorler than the Honourable M!!mhel' iK now 
opposing the Bill. I think his time baR expired, How'ever, if he requires a 
minute or so to complete hill argument, I will give bim So minute but not 
-more. 

Dr. 11. S. Gourt I hope, Sir, that I ~  be able to complete my 
oppollitipn to the .Bill in a. very short time. It is a technical subject and th 
Honourable Members of the House are anxious to ~n to me, and I hope· 
you will stretch the point a. little. 

The Honourable the President: No doubt it is So technica.l subject, but 
on a motion for leave to intl'Odnee, it is not permiHsible to go too deeply into 
the technical details of the subject. If a Member wishes to oppose the 
n ro ~ on of a Bill, the rule dearly indicates that the opposition must be on 
the ground of broad principle and not on 110 distaste fol' thiH or that detail in a. 
Bill. That ill why the discussion is restricted to a brief period. 
Dr. H. S. Gour: YeK, Sir, I am confining my l"emarks entirely a.mlBolely 

to the principle of the Honoul'able Mover's Bill. 
Now, I shall just point out that 110 fur IWJ the attendant circumstanoe.s 

!'elating to execution are concerned, they can only be known to pel'lIOlle who ar& 
preaent ~ the time of exe<:ntion, and therefore the presence of two atteRting 
witnesa611 is eSllentiall y neceslI3ry. Now, in the oatIe of a gift it if! absolutely 
Uece&&ary that there mUlt be two attesting n~  A Pal'aana.hi", 
woman may be imposed upon by her relations or ~  her friends, and she may 
..flit her signature to a deed, the ~on n  of which ehe does not n r a n ~ 
She may go before the ~ ra r  and· In her answer to the single qulltion. 
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--Have )·ou put your signature 01' not to the deep?', which will be 'Yes', 
tbe deed will be executed, and all tbat sbe bas signed awa.y under the deed of 
gift will pass to the donee, though the lady may be oblivio1l8 of all that has 
.taken pla.oe and of all that is written in the deed. I therefore submit that on 
lint prjnciples it iii a.beolutely el'8ential that both the m01'teooage all well as the 
·gift murri; he atte!;ted, and on that ground I OppOllC the Honourable-the Mover 
-of the Resolution which does away with the atteRting witne88es altogether. 

Xr. T. V. 8eahagiri Ayyar :  I rise to a point of order, Sir. Is it 
necessary that everyone who risell to speak now must only rise to oppose 
the motion, or can he rille to meet the arguments adva.nced against the 
.introduction ? • 

The Honourable the President: If Members will refresh their memo--
nell, they will remember that I laid it down as the interpretation of Standing 
Order :i7, at Il.I'lo ~ar  period in this Sessioll, that that IS to have' the same 
effect as wha.t is known as the 10 minutes rule in the House of Commolls, 
under which the Member introducing a Bill makes 'a brief explanatory state-
ment I (those are the words of Standing Order 37) and all that ill permitted 
therea.fter is a similarly brief explanatory hiatement fl'om a.Member who wishes 
to oppose the Rill. In point of fact, I t.hink the Speaker of the House of 
Commons hM a,etually laid down that he will not call on a, Member to oppose 
.the. Bill unless the Member wishes to oppo!ie the Bill to the extent of dividing 
the House a.ga.in&t it. I repeat that ruling. Therefore this stage came to a 
.close when Dr. Gour resumed his &eat. 
The question I have to put is: 
'That leave be given to introduce a Bill fUl"thel' to amend the 'franafer of Property jAct. 

188»: " 

IIr. J. Chaudhuri: Sir, may I rise to a point of order? I think Dr. 
Gour will withdraw his opposition if the Member agrees to circulate the Bill, 
and in that cafilO we need not press this to a division. 

The Honourable the President: This is only a motion for leave to 
,introduce the Bill. It is the firfOt of severaf'Btages., If Dr. Gour wishes to 
.oppose the introdu('1ioll, he is perfectly at libelty to do so ; but in another Ii 
'minutes I shall put the question again and perhaps he will take that minute 
and a half to ~o  whether he wi"hefil to put the House to the trouble of a 
.division. 

Mr. Amjad Ali : With yoUl· pel'mililiion, Sir, I will Ray this much only 
that Dr. Gour, after tjle introduction of this Bill, has spoken something quite 
irrelevant. 

The Honourable the President: It is verv irregular to address the 
HOUfile during the prooel's of a divi!iion. Pointli of Ol·der a.re a.llowed, but they 
~ o  be "tl'ietl.1 r~ a  t,o the jf'RUe before t.he House, which if' whether a 
·divil!ion Ilhould be taken or nnt, If any inegularity occur" during the taking 
of the v ~ o  then it is the duty, of oourse, of Members to draw the atte.ntion 
of the Chair to it; but any ot.her form of a.ddressing' tho House is irregular 
.and will be l'uled out of order, 

The questiQu is : 
, that leave be Kiven to iutroduce a Bill fUl'thel' ttl amend tho Transfer of PJ'olle1'ty 

AIlt, 1882 .• 

The motion was adopted. 
Rao Bahadur T. Rangachariar'; 1 beg to n~ro  the Bill. 
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The Honourable the Pre.ident-: I have received a message from the-
Secrebry of the Council of Sta.tt:! : 

• I am dirMtecl to inform Yf)U Mlat the ~ ~ from the Lc>giMI"tive A.lltlmbly to the 
Couuoil of State. deei.ring ib conout'I'tlnoc ill the &'t\!)lution t,·. the offect that the Bill further 
to amend the lndio.n Factori8il .lct. 19l1, be refe\'l'ed t(l a Joint Comlnittee of the COllnoilof' 
State and of the Le!eislative ~ an  that th,' .Joint Cnmmitta.'O dr) con.ist of 12 mem-
ben, WAIl OOD8idered by the Council of State at it.\ meeting to-day, and that the RelllllltiOll 
"11.oono\\m,d in by the Council 'If State. . 

~ OJ!' JOINT COMMIT'rEE. 

The following member. of that body wore nomiDated to eerve OD the Joint Committee. 
Damely :-

The Honourable Sir Alexander 14 lUTay. 

The HonoUl'llble Bir ll1.D8ckji D adabhoy. 

The H01lOurable Mr. Lalubhai Samaldaa. 
The Honourable Mr. W. G. Kale. 
The Hnnourable Mr. Monorlefr Smitb. 

The HOllournble Mr. A. C. Chattbrjee. 

The Honourable Sir Thomas Holland: Sir, I beg to move: 
'. . 

, That the following members of the LegiRlative AIMDlbll be nominated to I18I'Ve OD the 
Joint <Ammittee to con.ider and report on the Bill ful'thet' to amend the Indian 'aotoriea 
Act, 1911, namely :-

Mr. N. V. Joshi. 

1I r. J .mnad .. DlI'arkad ... 
Mr.8etlbagiri Ayyar.· 

Mr. Rahimtoola (''urrimbboy. 

Ral Babadur Biahambar Nath. 
and tho Movet'.· 

The m8tion was adopte,l . 

. THE. INDIAN EMIGRATION BILL. 

The Honourable the  President: We will reRUme the debate on the-
motion for leave to introduce a Bill to amend the law relating to emigration • 

........ 
The Honourable Sir George Barnes: Sir, I understa.nd that during 

my unavoida.ble absence t.his morning you were good' enough, with the 
concurrence of the HOWIe, to adjourn this debate for my convenient:e. May 
I first, Sir, tender. my best thanks to YOll and to this House for their 
courtesy? 

1 want fint to make it clear that we do not wish to T)roceed with this 
BiD during the pl'eIIent SeliHion. Our only object i8 to introduce the Bill, to 
lay it on the table of the HOllie, and invite criticism" both in the publia 
preslI andeIA8wheTe, until the rlllxt Sellsion, when I shan be no longer here 
to take cbarge of the Bill, hilt my Honourable friend Bnd coUeague Mr. Sarma. 
will see it through its remaining .ges. Y 011 will Ree. Sir, that the proposal 
is to repeal the old ~ on Ad a.nd to substitute a new Act. This 
caune haa been taken instead of making the necell5ary changes by meana of an 

~ 
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amending Bill. be('ause the necessar.f amendments are very subifantial and' 
hemuNe as! think every HOl}()urable Member will a.gree;it iN more convenient 
to ha.ve all the law Oil the !;uhject in a single Statute. Legislation by refer-· 
ence to &nothu a ~ ~ alwa.ys conflllung, and in thi" cll.Ae it is easv and 
seems wise to avoid it. . 

. I propo!le ~ to try to explain why legisla.tion of some kind ill neCe!lRary 
a.t the present time. Then I willl'efl"r to the main featurell of the Bill, and 
lastI ... I I should like to la.y before this HoU/.;e 1. he gencl'Sl lines of policy. with 
regafd to India.ns ovel'!::ellB which Lord Cbelmsford1s Govel'umer;t have-
n avo r~ to follow. ' 

.To dea.lwitb the first of theMe three points i-indentured emigration, as 
every H01l91ll-able M.mbel' of this House iN a.ware1 is dead, but it is necessaty 
to sa.£egua.lli ourselvesagaillst its resllTfection in a.ny form. Indentured' 
emigl'Stion was killed in ] 917, but the weapon by which it received its death 
hlow WlIB I\ot a Sratute, but a. Hule made undel' the Defence of India. Act, The-

~ is IItill in force beealliltl the wa.):" bas not yet officially come to an end, hut 
the Defenco of India Act ('8.DnotlooK for mucb longer life, and the RIlles which 
were made under the Act will of OOUJ'8e expire when the Act itself comes to an 
end •. " If the Rule of whieh 1 have ~ o n did not ~ an  in the way, indentured' 
emigration would Rtill be la.wful under the Emigration Act. I have mid' 
enough, Sir, on tllill point to convince Honourable Membel'!; that lIottle step-
mUI't be ta.ken in the near future to ma.ke the pm;ition RecUl'8 whe,D' the De-
fence of India Act expu'I>R. Thel'e must be some new enactment to fake the 
place of the existing Rule, I am, well aware that there are some people in 
this count.ry wboare o o~  to emigration altogether, a.nd would like to keep-
evel'Y Indian in India. Thi,attitude is due partly to the disabilities to wbich 
India.n!: ha.w heen, and are rull, frequently !:ubjeded ov n a~  and partly no 
(loubt to the old religious objection to {'Tossing the water,' Those who would 
prohibit ~ra on of every kind are, I helieve. only a "mall minority in this 
countt'Y, and I bt'lieve the view", of that min01'ity to be iIl-foundt.>d and wmng. 
History t.ells II!! that no nation bas ever been really great in the world which 
tried to keep all itt; nationals within its Olfn borders. No people will 
flouri"h wllCl are content to "hnt themselves up imide.a ring' fence If this 
view, which I helieve to be "CIund, is accepted by Honourable Mf'mbers, I 
think that they will .. 1110 &c('ept the view 1 ha.t,.fol' the present at ~ 11 events, 
it, ill nece!:Rary to I>1ace Rome control on the emlg'l'a.f.ion of llDRlcilled labour so· 
as to prlwent, as I said hefore, any possibility of the revival of illdelltul'ee 
emigration, In the Bill which Mr, InneR lIeeks to "introdu(;e we haye tried 
to frame Rafeguards for the help a.nd protecfion of would-beemigmnts in 
tbis country lI,lId .fol' their help and prote(;1ioll in the land of their adoption. i 
do not pro[>oRe to go t brOlW h the DiJJ a ~  by c1al1Fe;for that is done ill the 
Statement of Objedll a,nd Rea.Fons. atulchpd to the Bill. I believe that it, will 
be more helpful to Honourable MemberR and save the t,ime of this HouRe if I 
refer only to tbe da,w;ell whicb Reem to me to be vital. The a~  of workers 
which most need!;: help and f'I'Otet.t,ion iR obviously that. of the nn~  worker, 
and in thill category the agricultural o on ~  iF: induded, and with regard to him 
the o~  important proteetion the Bill affol'dR is to place in the ha.nd", of the 
Indian ~ a  the POlf\W to decide in each taRe whetber the emig1'8tion, 
of unr;killcd WOJ'k(H'S 8hould be permitted 01' prohibited, The machinery with 
which we o o~  to attain this end is contained in cla.use 10 of the Bill, The 
fif!lt half of thltt claufie declareR that ~ ra on for t.he purpose of unskilled 
work sha.ll not be la.wful except to such countries a.nd on lIuch term!! and 
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"COnditions &8 the o~ or G~n  in Council. by  notification in the Gazette 
-of India. lDay specify in this behalf. The notification 1Vl1l be the formal act, 
but the power will refit with the Couneil of State and the a v~ AsHemb-
ly, for by the l&ti;er part of clause 10 it ill declared that no notiiica.tion shall 
be made unlegs it has been laid in draft before both Cham bel'll of the Indian 
Legildature and has been approved by a. Resolution of each Chamber, either 
without modification 01' addition, or with o ~ on  and additions to whioh 
botb Chamben agree. The net result of this CllloWle of the Bill is tha.t emigra· 
tion of all unskilled labour will be forbidden unlesS and until both Chambers 
-of the Legislature agree that the door should be opened. 'fhill will give 
the two Hooses of the Legislature opportunities to scrutinise each scheme" 
and opportuniti811 also to la.y down ncb (;onditionll as they may in ea(:h cue 
think necesl&ry in the interests of the emigranta. It would, fefr eXllmple, 
be within the powers of the two HoulI88 of the Legisla.ture to refUile approval' 
to any scheme of emigration of unskilled workers to any country, where 
Indians do not enjoy the same political rights &8 other claRses of His 
Majesty'. subjects. By theee means we hope that the status of the lUlskill-
·ed emigrant will be improved, and with the improvement of his status will 
follow &n improvement in his materiAl condition. I am glad to put it on 
reoord that we firmly tlClien that the power which the Bill propoRe8 to put into 
the hands of the two Houses of the Legislature will be exerciMed wisely and 
prudently. I should like also to put it on reoord that we think thai the 
poliey ought to be not ooly to permit, but even to encourage, emigration to 
countries where hulianll enjoy the lame politic&l l'ighta &8 other cl&Mes of His 
Majesty's subjects. In this way we shaU find an outlf!t for our lIurplus 
population and open up a more prosperoull c,..eer for om' deprCllRed cla.sses. 
In this way we shall extend our commercial 8.nd economic influence, and last 
but 110t least. we shall give Indians a wider outlook on the world generally. 

There is ano ~r cla\U;tl, Sir. of real importance to which the special 
attention of thill House should be called. Under da.use 7 power is taken to 
II.ppoint age ubi of the Government of India overseas-lam glad to soo a smile 
of 8.I'Pl'oYIlI on the ~  oC Sil' Siv8tolwa.my Ayyar. Of CQU1'88, thiN power can 
'ollly be exercillied with the penniljlliion of each Uovernment concerned. We 
,have no reaKon to believe that the appointmcnt of an agent to the Gov81'oment 
of India in the ,'al'iolll> places where thel'e is a large lndi&n population, would 
be deprecak-d hy any GoYcl'Ilment, hut, on the other hand, we h8.ve HOOle 
'twidenec that, it would btl weleomed. . 'l'heHe }Imposed agents would of COUl'8tl 
take their iruMudioll1l from, aHd he nnHWCl'at.11! to, the Govel'nment of I ndin. 
only. The duty of the agtmt would, I take it, he fil'l!Ot to keep the Govel'ument 
of Iudia in!orm(.'<i of all mattel'fi which affected the ~ a  01' titatus of the 
Indians under the GoverlJment to which he was accn:dited. He would 
fUlthcl' of cOllrJ'e he at the Ilel'vice of any meml,el'fi of the Indian community 
who might wish to seck hill advice. • 

This iN an entirely new propoHal and olle which, 1 believe. will command 
the l)ppr()va.l of the ]leople, of thiN country and will he welcomed by the 
Indians who have sought thelr fottune 1I.l,roOO. 

What I have Haid 110 far eoncerning the contl'ol to he placed on emigration 
applies to unskilled emigrants. It iN the, unskilled workers who require the 
'greatest me&ll1lre of help and protection from the Government, and the Bill 
'endeavours to give it to them. Th'! Hkilled worker is in a very diitel'ent 
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position to the nDskilled worker. He is much more capable of looking after 
hi. own interests, and consequently requires less help and protection from the 
Government. At the same time we feel that the emigl'lition of the skilled 
worker should be under IlOme measure of control, and that the Government 
should give him some measure of protection. Those who have studied the 
Emigration Act of 1908 will remember that Chapter XI dea.lt with the 
emigration of skilled  workers. Its provisions have worked well in the past, 
and we propose to prellerve theJ}l in the new Bill. You ·will find .the measure 
of control which we propose should be applied to skilled workers in clause 16 
of the Bill, which provides that whoever desires to engage, or to a.ssist, aoy 
person to emigrate for the purpose of skilled work, shall apply for the 
permill..oUon of the Local Government having jurisdiction at the port of 
departure, and shall Btate in his application certain informa.tion including 
partioulars of the accommodation to be provided before leaving India and 
during the voyage, the provision to be made for the health and well-being 
of the skilled worker during the period of the proposed engagementand for the 
return journey at the end of the engagement. FUlther, the terms of the 
agreement must be set out and security given for the due observance of the 
agreement and generally for the proper trea.tment of the worker. 
We believe that this machinery will prove in the future, &8 it has in the 

past, effootive for the protection of the skilled worker. The decision whether 
the skilled worker should be allowed to proceed or not is under the Bill left to 
the Local Government, which has the advice of the Protector of Emigrants 
with regard to each individual skilled worker who wishes to leave'the country. 

The Bill, I may mention, also gives the Governor General in Council 
p'0wer in clause 21 to prohibit ~ on of skilled workers to any country, if 
It appears a~ sufficient reasons eXIst for prohibition. By these means we 

v~ that both the unskilled and skilled worker will be efficiently: protected. 
The Bill does not provide for any control over free emigration, that is to say, . 
case& where the emigrant wishes to leave India. without any assistance from 
anybody. It would, we think, be wrong to endeavour to hamper or control 
free emigration. It would be an unjustifiable interference with the liberty of 
tile su.bject. No nation, 80 far as I am aware, controls free emigration. 
Free emigration presupposes a certain amount of intelligence, money and 
eDterpriee, 80Ild in cases of this kind we think: we ought to leave the individual 
to decide for bimaelf. 
These, Sir, are the ina.in principles of·the Bill on which we invite criticillm, 

bot before I sit down I want to refer, 80S I stated at the outset, to the general 
lines of policy, with regard. to Indians overseas which have guided Lord 
Chelmsford's administration during the past five years. In March 1916, 
Lord Hardinge just before-he left this country made his a.nnouncement that 
indentured emigration ought to cease, but, at the IIILme time, made it clear that 
he thought that-
•  • The alilting Iy.tem of recruiting mu.t be maintained until the new condition" under 
"hioh labour should be permitted to proceed to the Colonies shol1le. haTe been wOl·ked out in 
eonjunction wrih the Colonial Offic:e and the Crown Colonie. ooncerned j until proper safe-
ruarda in the Coloniel should have been provided j and until they Iihould have ~ reaJOn-
.ble time to adjult them.elvel to the changej-' 
a period which Lord Hardinge said must necossan1y depend on circum-
llfancea and conditions imperfectly known at the time of his speaking. Lord 
Hardinge, in the speecb to which I am referring, expressed his confidence tha 

• 8 



LBOl8LA!'IVI A8OKBLT. [!1ft :MUCR 19i1. 

[Sir George Barnes.] 
as the policy of the abolition of the system of indentured emigratioD bad 
been then finally accepted and would be earried out, India could afroM to 
accept the necetll&ry delay in a reaaonable and generous spirit. We, Sir, lore 
glad to think that India had not to await &8 long even l1.li Lord Hardinge 
appr.rently anticipated, and still less had she to wait for the period of fin 
ye&:nl whicb others at that time thought would be necell8&ry. As I 'have 
already told this HOUlle, indentured emigration. came to a final end the folloW'· 
ing year,-in 1917. This was an important eveut, for no ODe who has studied 
the ~  oo.n doubt that the RtatUII of Indians generally bas sufrered by the 
~ ra on policy of the past. People who had no knowledge of India have 
III many cues been led to think that the indentured labourers were .. 
fair sample of the Indian people. They knew nothing of our U uiveJ'llities, 
<If our' men of learning, of our nterchant princes or our captains of 
industry. If we can once put our emigration policy on sound linea, w& 
sba.ll do something towardll improving the status of Indians in every part of 
the world. The relations OOtween India and the Dominions, I am bound to 
acknowledge, have never been quite satisfactory, but now that India has been 
admitted a.n ~ a  member of the Imperial Conference and her representatives 
take their seats in the great Council of the Empire, I feel that there are strong 
hopes for the future. There has already heen Rome improvement, and I 
confidently ~oo  for mote. . . 

At the ~ r a  War Conference of 1917, Mr. Cha.mberlain moved a 
Resolution in favour of reciprocity of treatment hetween India aud the Self· 
Governing Dominions, and in the course of his opening speech R8.id-

.  • We ~r  ~n  that the entry of India into these Conferenoo8 should pave the way 
to a better understanding between India and the other Dominions, and we l¥Jpe that in time 
with that better understanding and with pationoo and or aran~ on both Ride,.e may 
arrive at a IOlution of MODIe of the dillioultietJ whioh we have hitherto been unable to lolve.' 

At this meeting the principle of reciprocity was supported by Lord Sinha and 
by all the l'epresentatives of the Self.Governing Dominions, and at the 
Imperial War Conference held in 1918 the question of reciprocal treatment 
W'&8 again hrought up by Lord Sinha, and a valuable memorandum, which baa -
linee been pnblished, relating to the disabilities of Indians overseas, waf! laid by 
him before the Conference. On Lord Sinha's motion a Resolution was passed 
which makes it perfectly clear that the right of India is recognised to enact 
lawl! bOoving the effect of IItlbjecting British citizens domiciled in any other 
British country to the same conditions in visiting and residing in India .... 
6boac imposed on"Indians desiring to visit and reRide in such countries. 

After the passing of this Resolution, the Government of India of course 
considered anxiously and carefully whether leg'islation in this country on 
reciproca.llines would be a wise step. in other words, whether legislation would 
resnlt in any ma.terial benefit to India or the Indians ove1'8ea.s. We came-to the 
eontlusion that leglillation would not help us towards our goal Any legislatioht 
undertaken would of 'bourse in some way or other restrict the coming to this 
o n~ of A1l8tralians, Canadians, South Afrir.anR and New Zea.landeTs with 
ihe intention of residing and settling here. So far a8 I know, we have hithertQ 
had no immigrants from the Dominions with the object of settling in India. 
Nor are any immigrants likely to present themselves, for climaticaJlythe 
country is not Buited for settlement by persons whose home is . in the higher 
latitudes. Restrictive legislation would..consequently be in a great meuure 
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futile. Though futile any such legislation would n v r ~  have a. flavour, 
something more than a flavour of retaliation about it. History tells us that 
retaliation is seldom a successful weapon, even when it injures the person 
&b"8.illst whom the retaliation ill direc.,'ted, and I think that it follows that a 
me&Sl1re which has the dia&dvantages of retaliation but at the same time is 
inca.pa.ble of inflioting an injury, is a. weapon which the wise man will refrain" 
from using. " 
W hat we wa.nt a.rt,' better rela.tions with the Dominions. We want a. 

full recognition of equuJ.ity and of citizenship, and I tmbmit tha.t pin-pricks 
will not help us to that tmd. \Ye should prefer to build on firmer foundations,-
the fuundationt> of mutual good-will and respect. Each year of la.te we have 
made some progress, but I am bound to 8o(',knowledge that the progress bas 
Lean slow. The prog'reI!8, howevel', is real, alld will {'ontinlle, especially if 
India. continue!! to Rtllld her beRt men to the gl·ea.t Coullds of the Empire, 
mlln like LoruSinha and Mr. Sastl'i, who are capable of holding their own 
with the iirst I'ltatel!lmen of the :Empire. The sending of Sir Benjamin 
o ~ on and Mr. Corbett by the Government of India. to South Africa in 
order that they might pla.ctl the (,-B.Se of the Ilidians settled there Lefore the 
South African Commission ha", I am'Sl1J'e, heen fruitfi'll of good results by 
the l'emoval of misconception!! and the creation of a better understanding in 
.. part of the world where the difticultk'll of Indians have been most acute. 
The very fnll statement m.we by Sir Benjamin in South Africa has just been 
llublished, and I conHlIend it to the study of Honom'able .Members. Sir 
Benjamin and MI'. Corl/ctt, 301' Honourable Memhers know, also visited 
Ta.nganyika, British ~a  Africa, and U gauda, with equally good results, for 
we have thereby got an accurnte knowledge ()f the grievances of the Indians 
settled in these place!', and we know that their visit h&l!l had the effect of 
Imtting" fresh heart into these I ndianl' and of making' them realise that their 
mothel' country has not forgotten them. ' 

Throughout his term of office His Excellency the Viceroy has worked 
tltrenlWusly. and ptll'sistently for the uplifting ef the status of India. and of 
Indians, and I venture to think with some measure of 8\lOCess. So far &II 
India. herRtllf i.. ,concerned, she i1'4 now admitttld as a member of the British 
Empire on an eqwility with the Dominions, and the voice of her representa-
tives will have the same weight &H the representatives of the Dominions at the 
Great Council which will take place next June, and I may-remind you, Sir, 
that the llosition of Indians in other parts of the Empire has, at the request 
of the Viceroy and of his colleagues, been placed on the agenda fo; discussion 
at thil' great meeting which is to take place this summer. With rega.rd to 
the recognition of the status of Indians, we have made progress, and shall 
make further pl'Ogrel!ls. Rome W80S not built in a.day, and the progress may 
not be as rapid as we could wilih, but our goal must continue to be the 
.admission 9f IndiaIUI throughout the Empire to all the rigbts and all the 
privileges of British citzens. 

The Honourable the President: The question is : 
• That leave be given to intl'oduoe a Bill to amond tho law relating to emigration.' 
The motion was adopted. 

IIr. c. A. Innea : Sir, I now introduce the Bill. 
The A8IIembly then adjourned for Lunch till Ten Minutes past Two of til. 

Clock. • ' 
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The Assembly re-&flSembled after Lunch at Ten Minutes pr.st Two of the· 
Clock. The Honourable the President wu in the Chair. 

RESOLUTION RJ:: EXPORT DUTY ON TEA. 
Srijut Debi Charan Barua: Sir, there is & Resolution* about the 

3-10 abolition of the tea duty standing against m v name. In view , '.K. however, of the decision arrh·ed at by the HoWIe on Friday last 
regarding the proposed a.bolition of the tea export duty, I do not mean to press 
thjs Resolution now and would only desire that the House will abolish the duty 
A8 sOOn as opportunity offet'll. Accordingly, I withdraw the RetIOlution for the 
present. 

The RellOlution was, by leal'e of tbe Assembly, withdrawn. 
Xr. N. C. Sirear: Sir, I do not moYe my Resolution.t 
The Resolution was, by leave of the Assembly, withdrawn. 
The AMembly then adjourned till Wednesda.y, the 2Srd March 1921. 

• • Thi. A.aembIY"rIloommenda to the Governor General in CouRcil to be .0 pleued a.-
(a) tAl aboli.h the export duty on tea at the rato of RI. 1·8·0 pet' 100 lb.. forthwith ; 
(b) to give inancial help to I. tea garden. a. may be unable to get any from the 

eatabli.hed Duk. either d.irec:tly or othenri .. tiU the reeovery of the induatry.' 
t'Thie All8lllbly recommenda to the Go~ General in Cwncil that be be pleutod 

to ...nh4raw the embargo on nporb of foodarraina ud ooal from the countTJ &1\ on u4 from.. 
lit April, In1'. 
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